
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES¨II SECT10N)

DRAFT MINUTES OF THE NORⅣ IS COⅣIⅣIITTEE… II MEETING NO.06/81
SCHEDULED ON 30.06.2015

Please Note

(i)  For information of cxportcrs,Norms Commtttec― H handlcs aH cascs pertaining to
nxation/ratincation of norms fOr Export Products falling under ITC(HS)Chapter 72 to

76,78 to 80,85。 Corninunications in rcspcct of cases/pertaining to NC¨ II rnay be sent to
cmが l addrcss:nc2.dgiの nic.in

(ii) In cenain cases the decision of the Norms Committee refers to the Recommendations/
Observations/Deflciencies reccived frOrn thc concerned Technical Authority. Wherever

applicable,a scanned cOpy of such document has bccn placcd at the end ofthe Minutcs,

in running scrial ordcrs. Thc concerncd flrrn/company may go through the same and

respond accordingly.

(ili) Similarly,a scanncd copy of thc blank Standard Denciency Format,which may ind a
reference in NC dccisions,has also been attachcd in thc cnd.This may also be referred to

by the concerncd irrn/company and inay be responded accordingly.

(iV) The NOrms COmmittcc has takcn decision only with rcspcct to technical aspcct/wastagc
norrns. While redeenling thc applications, RAs should check that the applicant has

fulflHed aH requirements as prescribed  in policy/procedure including those in Policy

Circulars No. 50/2009-2014(RE 2010)dated 28th December,2011,Policy Circular
No.14(RE-2012/2009-14,  dated  4th  February,  2013  and  O.M.  No.
01/92/180/Misc./AM.13/PC― V1/10 dated 15.04.2014 or any othcr provisions undcr
FTP/HBP for EODC.

1｀he Meeting No. 06/81 of Norms Corninittee_II fOr the year 2015-16 schcduled to bc

held On 30.06.2015 was actuaHy held on 14.07.2015 under the Chairmanship of Shri 」aikant
Singh,Additional E)ircctOr Gencral of Foreign Tradc to consider the following applications 10r

ratiflcation Of nOrms in rcspcct Of advance authorizatiOns under Duty Exemption Scheme

(Chapter_4)Of Foreign Trade POlicy 2015-20.The fOl10wing members were present in the
meeting:―

SIo No. Name & Designation Department

| DIPP
つ
４ DHI

3. Shri S. K. Bhatnagar, Dy. Industrial Adviser MoS

4. Sh面 KoS.Sodhi,Asstt.Dircctor(ME) MSME
く
υ Shri K.C.Rttu,DDG DGFT

6. Shri Pradyumna Sahu, F'|DO DGFT
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Shri Gajraj Singh, Sr. D.O.



Case No.:13/ l6/81'ALCZl2Oll Party Meet No/Date:6/8 l- Status:

Name:K'S.INSTRUMENTS ALC2I2015 Deferred

PVT.LTD', 30'06'201s

HQFileRLAFileLic.NoiDate:0]|o0lg473DeferDate:
:01/81/050/00 l14lAMl2l :07124104010006llAM12l 30'05'2011 I l '08'2015

Decision :NC observed that DeitY vide letterdated 17.03.2015 has requested the company to

depute a representative for technical discussion' NC decided to send a reminder to the

company to depute their representative for technical discussion with DeitY' NC also decided

to send u l.tt"t to DeitY to know the status of the case'

IThe case stands deferred to ll.08.2015
1 _          ― 一

■品`0輛炒田̈A壼'2m41m削:∬w℃ 30.06.2015

,RlA pite Lic'No/Date:1310038617 Defer Date:
HQ File
:0t/81/050/00 625lAM15l :13/24lO40looo41lAM12l 31'01'20]|2 l1'08'2015

n""i.ion : NC noted that DIPP Deficiency letter was issued to the company on 23'06'2015'

As no reply has been received from the company, NC decided to send a reminder to the

company to exPedite rePlY.

The case stands deferred to I I .08.201 5'

Party Name:DYNAMIC
CABLES PVT.LTD

RLA File

:13/24/040/00040//ヽ 4ヽ12/

DeficiencY
from the

‐NIeet No/Date:6/81‐

ALC2/2015

IMect No/Date:6/81-

ALC2/2015
30.062015
‐
 ti`:ヽ 6′b晨81lbibbj8`i恩

‐31.01.2012

Status:
Deferred

Status:

Deferred

Defer Date:

11.08.2015

on 23.06.2015.
reminder to the

case No.:8/18/81¨ALC2/2014

‐HQ Flle
l:01/81/050/00627/AM15/

3 Decision : NC noted that DIPP

As no rePlY has been received

companY to exPedite rePlY'

' letter was issued to the company

company, NC decided to send a

The case stands dCferred tO 11.08.2015.

,黒
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|ヽleet No/Date:6/81‐

IALC2/2015
130.06.2015

Status:
Deferred

|  ■む

4

RLA File Lic'No/Date:0 3lO7Og777 Defer Date:

,tili)irr.,3r3/AMr3/ :03te4t040too12etAMt3t 2o.oe.zotz r 1.08'201s

Decision : NC noted that DHI Deficiency letter was.issued to the company on 03'03.2015

followed by reminder on 14.05.2015 and hnal reminder on 26'06'2015' NC decided to wait

for the replY of the company'
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'lhe case stands deferred to I I .08.2015.

Case No.:7/25/81‐ALC2/2012  :Party Name:GRAVITA INDIA  IMcct No/Date:6/8ト

ILTD.,                 IALC2/2015
130.06.2015

HQ「 ilC RLA File Lic.No/Date:1310041928
:O1/81/050/00458/AM13/       :13/24/040/00047/AM13/       18.01.2013

Decision:NC obscrved that the casc is undcr exanlination of MOEF.

renlinder to MOEF to expeditc the rcply.

The case stands deferred tO ll.08.2015.

NC decided to send a

Case No.:23l25181-LLC2l20l2 Party Name:MC coM Meet No/Date:6/g l-
ALC2/2015
30.062015

HQ Filc Lic.No/Date:0310721688  Defer Date:
:01/81/050/00474/AM13/       :o3/95/040/00818/Aヽ413/       22.01.2013              11.o8.2015

Decision:NC noted that MSME Denciency letter、 vas issued to the cOmpany On 11.05.2015
foHowcd by rerninder on 26.06.2015. N(〕 decidcd to、vait for the rcply ofthe company.

Thc case stands deferred t0 11.o8.2015.

Case No.:I9l4/81-iLc2l20l3 Party Narne:MC COM Mect No/Date:6/8ト

Status:

Deferred

Defer Datc:

11.08.2015

INDUSTRIES(INDIA)PVT.
ILTD

RLA File

INDUSTRIES(INDIA)PVT.  ALC2/2015
・         30.062015

Status:
Deferred

Status:
Deferred

Lic.No/Date:0310729612  Defer Date:
:03/95/040/01053/AN113/ 26.032013 11.08.2015

Decision : NC noted that MSME Deficiency letter was issued to the company on 09.06.2015.
As no reply has been received from the company, NC decided to send a reminder to the
company to expedite reply.

l'he case stands deferred to I I .08.2015.

HQ Filc

:01/81/050/00074/AM14/

LTD.

RLA File

Casc No。 :34/24/81-ALC2/2013  Party Namc:PILOT
INDUSTRIES LTD.

HQ File RLA FHc
:01/81/050/00422/ANl14/       :o5/24/040/00474/AM13/        11.04.2013

Dccision :NC observed that thc casc is under exanlination of MOEF.

rerllindcr tO MOEF to expcdite the reply.

The casc stands defcrred t0 11.08.2015.

Meet No/Datc:6/81-

ALC2/2015
30.06.2015

Lic.No/Date:0510351299

Status:

Deferred

Defer Date:

11.08.2015

NC decided to send a
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case No.:13/5/81-ALC2/2013  Party Namc:MET TRADE
(lNDIA)LTD.

Mcct No/Datc:6/81-
‐ALC2/2015
30.06.2015

tic.No/Datc:0510355876

Status:
Deferred

Closcd

14/ZALC-l datcd‐

On Repeat Basis inl

the case.

Status:
Deferred

9
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1reminder to MoEF to expedite the reply.

IThe case stands deferred to ll.08.2015。
:    _          __              

―     ‐                ‐

lcase No.:14/5/81-ALC2/2013  Party Name:JMW INDlA(P)  Meet No/Datc:6/81‐
ALC2/2015LTD.
30.06.2015

,HQ File

101/81/050/00116/AM14/

RLA Flle
:05/23/040/00062/AM14/ 3105.2013

10

‐Decision:NC noted that CLA Delhi vide letter No.05/23/040/62/AM

l17.04.2014 has informed that the above mcntiOned AA has been issued

lterms of para 4.7.1&4.7.2 ofHBP Vol.I.Thereforc,NC dCcided to c10se

lRA may take suitablc consequential action accordingly.

lcase No.:37/3/81‐ ALC2/2014 Party NamciRADlALL INDlA
PRIVATE LIMITED, 'Mcet No/Date:6/81-:ALC2/2015

130.06.2015

Status:Deferred

Meet No/Datc:6/81‐      Status:
IALC2/2015          1Deferred
i30.06.2015

1Lic.No/Date:0510361579  Defer Date:

102.08.2013              11・ 08.2015

RLA File Lic'No/Date:071009595 I Defer
HQ File 

i t ::"2:);i","^L .zot3 Date: I 1.08.2015
:01)81/050/00134/AM t 5/ :071241040100541IAM]l31 i17'06

Decision :NC observed that the reply of the company is under examination of DeitY'

The case standS deferred to ll.08.2015.
|                                 ~  ~

■ёlきもヽも::'二′iζ′Oi:ALёう/'6i3 Party Name:MET TRADE
|(INDIA)LTD.

‐
RLA Filc

105/24/040/00159/AM14/

Decision : NC observed that the case is under examination of MoEF' NC decided to send

reminder to MoEF to expedite the reply'

The case stands deferred to 1 1.08.2015.

Case No.:zsls)Ct-A Lc2l2ol4 'Party Name:LEONI CABLE

13 SoLUTIONS (INDIA)
PVT.LTD.

HQ Flle

:01/81/050/00238/AM14/つ
４

IMcct No/Datc:6/81‐

ALC2/2015
30.06.2015



HQ File               RLA File               Lic.No/Datc:3‖ 0060000  1Defer Date:
:01/81/050/00126/AM15/       :31/83/040/00080/AM14/       22.08.2013               11.08.2015

Decision :NC noted that DIPP Deflciency letter、vas issued to the company on 29.05.2015.
As no reply has becn reccived fronl the company, NC decided to send a rerninder to the

company to expedite rcply.

´
「 he case stands deferred to 11.08.2015.

Case No.:4/18/81-ALC2/2014

14

HQ Filc

:01/81/050/00623/AM15/

Decision:NC observed
renlinder on 26.06.015.

expedite the reply.

HQ Flle

:01/81/050/00181/AM15/

HQ Filc

:01/81/050/00431/AM14/

Party Name:DIAMOND
ENGINEERING(CHENNAl)
PVT LTD

IRLA File
104/24/040/00116/AM14/

that the company was issued

On the rcqucst of the party a

Meet No/Date:6/8ト

ALC2/2015
30.06.2015

1Lic.No/Date:0410149282
29.082013

DIPP DL on ll.05.2015
copy ofthe DL has also

Status:
Deferred

Defer Date:
I 1.08.20r5

followed by
been sent to

The case stands deferred to I 1.08.2015.

CaseNo.:27l6181-ALC2/2014 PartyName:TECHNoMAK MeetNo/Dat.e:6181-
PROJECT INDIA PVT LTD ALCZI2OI5

30.06.201 5

15 
Decision : NC decided to ratify the norms of above AA as per written comments of DHI
vide U.o. No. 3(57)/2014lTSw(B) 257 dated 07.07 .20r5 (copy enclosed).

RA may take suitable consequential action accordingly.

RLA File

:04/24/040/00133/AM14/

RLA File
103/95/040/00597/AM14/

Lic No/Date:0410149963

18.09.2013

Meet No/Date:6/8ト

ALC2/2015
30.06.2015

Lic.No/Date:0510369439

IMcct No/Date:6/8ト
IALC2/2015

30.062015

Lic.No/Datc:0310755802
28102013

Approved

Status:

Deferrcd

Defer Date:

11.082015

decided to send a

Approved

16 :01/81/050/00412/AM14/        :05/24/040/00244/AM14/       25.10.2013

1)ccision :NC observcd that the case is under exarllination of MOEF.NC

renlinderto MOEF to expedite the reply.

The case stands deferred tO ll.08.2015.

Caso No.:24/24/81-ALC2/2013 ‐Party Name:MET TRADE

(INDIA)LTD.

HQ File RLA Filc

Case No.:43/24/81-AI」 C2/2013 ‐Party Namc:MAN INDUSTRIES
I(INDIA)LTD

¬     器∬ Hu
Foret,,l Trade O● velopment Ofnc●●
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Decision:NC decided tO ratify the norms of above

vide UoO.No.12/1132013-TSW/40 datcd 29.09.2014

AA as per written comments of DIPP

as under:-

Approved

Lic.No/Date:0510370995

13.11.2013

Taking clue from sloNs, c-593 & c-12g2, Advance Authorization may be ratified as

under:

1. words ' DFBE Coating thickness of 810 Micron " may be added with the description of

export item at Sl. No. 1'

2. words "of relevant grade & thickness" may be added with the description of import

items at Sl. No. 1 & 11.

3. Thickness of import item at sl. No. 1 may be amended from " 8 mm to 40 mm" to tt

0.2811N,0.312lN & 0.375 lN "

4. Quantity of import item at sl. No. 1 may be allowed as applied for i'e' 36473'793

MTas1.05MT/MTcontentintheexportproductsatSlNo.l&3.
5. Quantity of import item at Sl. No. 2 may be allowed as applied for i'e' 167'469 MT'

6'QuantityofimportitematSl.No.3maybeallowedas1163.618MTinclusiveof
5% wastage.

7. Quantity of import items at sl. No. 4 indicated in "MT" may be deleted and clF value of

these items taken together may be restricted within 6% of fob value of export items at

Sl. No 1& 2.
g. Quantities of import items at sl. No. 5 & 6 may be allowed as applied for i'e' 11"752

Mr &1g2.72MT respectively taking clue from sloN c-1292 for export item at sl' No' 2'

9. Quantities of import items at Sl. tlo. z to 10 may be allowed as sloN c-593 for export

item at Sl. No. 3.

10. Thickness of import item at sl. No. 11 may be amended from " 8 mm to 40 mm" to

"0.500lN"
7t. Quantity of import item at sl. No. 1L may be allowed as applied for i'e' 4639'734 MT as

1.05 MT/MT content in the export product at Sl No' 2'

RA may take suitable consequential action accordingly'

case No.:45/24/81-ALC2/2013 Party NamclBARTEC INDIA(P)IMeCt No/Date:6/81‐ALC2/2015LTD.
‐30.06.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DeitY

videU.o.No.W-27l10/2014-IPHWdated14.08.2014(copyenclosed).

RA may take suitable consequential action accordingly'

HQ File

:01/81/050/00433/AM14/

HQ File

lo1/81/050/00461/AM14/

RLA Fllc

:05/23/040/00309/AM14/

RLA File

:05/24/040/00295/AM14/

Mcct No/Datc:6/81‐

ALC2/2015
‐30.062015

tiし No/Datc:0510371064  ‐Dcfer Datc:
14.11.2013               11・ 08.2015

fi
kryT-'/ ':'-r/

::rti
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case No.:73/24/81-ALC2/2013 Party Name:MOTHERSON
suヽ41SYSTEMS LTD.,

Status:
Deferred

19



HQ File

20 :01/81/050/00448/AM14/

HQ File

21 .:01/81/050/00125/AM15/

HQ File

23 :01/81/050/00395/AM14/

RLA Filc

:03/95/040/00656/AM14/

RLA Filc

:02/24/040/00138/AM14/

Decision : NC decided to ratify the norms of above AA as per written comments of DHI
vide U.o. No. 3(42)/03l0lMll20l4/TSw(B)/221 dated 17.06.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Decision : NC observed that the reply of the company

The case stands deferred to I 1.08.201 5.

Casc No.:`0/24/81‐ ALC2/2013 Party Namc:MILEEN
ENGINEERS

is under examination of C&PC.

Mcct No/Datc:6/81‐

ALC2/2015
30.062015

Lic No/Date:0310758104

18.11.2013

Approved

Status:
Deferred

Lic.No/Datc:0210196856  Dcfcr Date:

26.11.2013 11.08.2015

Status:
Deferred

Status:
Deferred

30.06.2015              1

Lic.No/Date:0410152323  Defer Date:

27.11 2013              11.08.2015

Case No.:28/3/81‐ALC2/2014  Party Name:TEXMACO RAIL&Meet No/Date:6/81-
ENGINEERING LIMITED    ALC2/2015

30.062015

‐
Decision:NC decided to send a letter to flrm to submit the following information as per written

comments of DHI vide U.0.No.3(85)/2014/TSW(Bソ 235 dated 19.06.2015(copy enc10sed).

Thc case stands deferred t0 11.08.2015.

LIMITED 30.06.2015

HQ File               RLA File               Lic.No/Date:0410152322  Defer Date:
:01/81/050/00394/AN414/        :o4/24/040/00192/AM14/       .27.11.2013               11.o8.2015

Decision : lNC observcd that the case is under exarnination of DoT.NC decided to send a

rcnlinder to DoT to expcdite the rcply.

1｀he case stands deferred t0 11.08.2015.

Case No.:7/24/81-ALC2/2013  Party Name:SIECHEM Mcct No/Datc:6/81‐

Case No.:6/24/81-ALC2/2013  Party Namc:SIECHEM      Mect No/Date:6/81¨
TECHNOLOGIES PRIVATE   ALC2/2015

TECHNOLOGIES PRIVATE  IALC2/2015
LIMITED

RLA Filc

:04/24/040/00193/AM14/

Decision : NC observed that the case is under examination of DoT. NC decided to send
reminder to DoT to expedite the reply.

The case stands deferred to I 1.08.2015.
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rerninder to MOEF to expedite the reply.

IThe case stands deferred to 1 1.08.2015.           _

Case No.:21l 24t81-ALC2l20l3 Party Name:DELPHI Meet No/Date:6/81-

CONNECTION SYSTEMS ALCZI2OI5

INDIA LIMITED, 30.06.2015

Approved

HQ File RLA File 
, ^t,1^t 

Lic'No/Date:1010055822

:01/81/050/004o9lAM,41:l0l24l}4}l00o43lAM14l04.|2.20|3
Decision :NC observed that DHI vide U'o' No' 3(44)ll0lo/D.K/2,14/TSW(B) dated

25 15.04.2014 has furnished comments. DoC&PC was requested to furnish comments in respect

ofrawmaterialsbutnotreplywasreceivedfromthem'Therefore'NCdecidedtoratifythe
componentsonnet-to-netbasisunderGN4forEngineeringProductsltp:'DI-llU'O'No'
3(44)fi010/DK/20i+lrswtel dated t5.04 .2014.NC also decided to ratify the subject AA in

respect of cables with L02 Kgs/Kg anJ ftastic materials with I .05 Kgs/Kg in export products'

RA may take suitable consequential action accordingly'

case No.:54/24/81-ALC2/2013 Party Name:GRAVITA INDIA  IMeet No/Date:6/81‐:ALC2/2015LTD.,
130.06.2015

case No.:18/24/81‐ ALC2/2013 1Party Name:SHALIMARや
VIRES,Mcet No/Datc16/8ト
IALC2/20151NDUSTRIES LTD.,
30.062015

HQ Flle

:01/81/050/00406/AM14/

HQ File

:01/81/050/00418/AM14/

RLA Flle

:02/24/040/00125/ANl14/

RI´ A File

:05/24/040/00327/AM14/

Status:
Defe rrcd

Approved

Lic.No/Date:0210198164

2612.2013

comments of DIPP

Mect No/Date:6/81-

ALC2/2015
30.06.2015

Lic.NO/Datc:0510375028  Dcfer Date:

Dttisioi:NC decided to ratify the A6rtts 61 above AA as pcr writtcn

vide UoO.NO.12/82/2015-TSW/26 dated 14/07/2015 as under:¨

26 ' l. Word "of relevant grade & diameter" may be added with the description of

import item at Sl. No. I and its quantity may be allowed as 45900 Kgs' as 1'02

, Kgr.[g. ."*ent in the exfort product Lr.ing clue from slo]|. c-2018.
,: 2. Quantity of import item ai sl. trto.2 may be- allowed upto 2 % of FoB value of

' exports'

, ne may take suitable consequential action accordingly'

cパ eヽも。3υ24/81‐ALC2んm3憔ば雷翼胤.

Status:
Deferred

31.12.2013 11082015
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Decision : NC observed that the case is under examination ol- MoEF. NC decided to send

reminder to MoEF to expedite the reply.

The case stands deferred to I I .08.201 5.

Casc No.:22/24/81¨ALC2/2013 Party Namc:RATNAMANI
METALS&TUBES LIMITED

Approved

HQ File

:01/81/050/00410/AM14/

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No.1218912014-TSW/l0l dated 0910712014 as under:-

l. Words " OD 10.75 Inches and Wall thickness 6.35 mm,7.80 mm,9.27
mm & 12.70 mm " may be suffixed with the description of export
products at Sl. No. l.
Words " OD 10.75 Inches and Wall thickness 7.80 mm, 9.27 mm, 12.70

mm, I l.13 mm & 12.70 mm " may be suffixed with the description of
export products at Sl. No. 2.

Quantity of export product at Sl. No. I may also be specified as

175920.47 Sq. meters.
4. Quantity of export product at Sl. No. 2 may also be specified as 6464.49

Sq. meters.
Export products at Sl. No. 1 & 2 to contain 12396.7 MT & 550.953 MT
of Carbon Steel respectively.
Words " of relevant grade & thickness " may be suffixed with the
description of Import items at Sl. No. I to 5.

Taking clue from SION C-593, quantities of import items may be

allowed as under:
(i) Quantity of import item at Sl. No. I may be allowed as 13016.535 MT

as 1.05 Kgs./Kg. content in the export product at Sl. No. l.
(ii) Quantity of import item at Sl. No. 2 may be allowed as 578.5 MT as

1.05 Kgs./Kg. content in the export product at Sl. No. 2.

(iii) Quantity of import item at Sl. No. 3 may be allowed as 79.892 MT as

1.05 Kgs./Kg. content in the export product at Sl. No. 3.
(iv) Quantity of import item at Sl. No. 4 may be allowed as 114.45 MT as

1.05 Kgs./Kg. content in the export product at Sl. No. 4.

(v) Quantity of import item at Sl. No.5 may be allowed as l37.ll3 MT as

1.05 Kgs./Kg. content in the export product at Sl. No. 5.

RLA File

:08/24/040/00425/AM14/

IMeet No/Date:6/8ト

ALC2/2015
130.06.2015

Lic.No/Datc:0810127694

03.01.2014

う
ん

つ
４

3.

5.

6.

7.

RA rnay take suitablc conscqucntial action accordingly.

Case No。 :84/24/81-ALC2/2013  Party Name:TATA BP SOLAR IMeet No/Date:6/81‐
INDIA LTD.            :ALC2/2015

130.06.2015

Status:
Defcrred

ん

野割肝
‐
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HQ Filc RLA File Lic.No/Datc:0710101901  1Defer Date:

04.02.2014               11.082015:01/81/050/00472/AM14/ :07/24/040/00395/AM14/

b""i.ion , NC observed that the case is undei examination of MSME. NC decided to send

reminder to MSME to expedite the reply.

The case stands deferred to I I .08.201 5.

Case No.:85/24/81‐ ALC2/2013  Party Name:TATA POWER    Meet No/Datc:6/81-
SOLAR SYSTEMS LTD.    ALC2/2015

‐30.06.2015

HQ File RLA File Lic.No/Datc:0710102050

30:91イ ,1/059`90473/AY14/    1:07/24/040/00413/AM14/     07.02.2014
‐
Decision:NC observed thatthe case is under examination of MSME.NC

rerninder to MSME to cxpeditc the reply.

The case stands defelTed to ll.08.2015.

‐Case No.:14/3/81‐ALC2/2014  Party Namc:TEMPEL       Meet No/Date:6/81‐
|                     .PRECIS10N METAL       IALC2/2015

Case No.:20/6/81-ALC2/2014  Party Name:ASSOCIATED    Meet No/Date:6/8ト
PIGMENTS LIMITED      ALC2/2015

30.06.2015

|  I                    PRODUCTSINDIA PVT.LTD., 30.06.2015          1

1  1HQFlle               ‐RLA Flle              Lic.No/Datc:0410156295  Dcfer Date:

|li91ダ l(9,9199111`今 Yl'/    1:9117F`91999177(今
M14/    117.03.2014         ■1.08.2015

1 1Decision:NC observed that the case is under examination of DHI.NC decided to send a

l lreminderto DHIto expeditethe reply.

|  IThe case stands deferred to ll.08.2015.

RLA Flle

:02/24/040/00011/AM15/

Status:

Dcfcrred

Dcfcr Datc:

ll.082015

decided to send a

Status:
Deferred

Status:
Deferred

Lic.No/Datc:0210202660  Defcr Datc:

123.04.2014              11.08.2015
HQ Fllc
.:01/81/050/00174/AM15/

HQ Filc

つ
４

Decision : NC observed that the case is under examination of MoEF. NC decided to send a

reminder to MoEF to expedite the reply.

The case stands deferred to l1:08:2015.

Case No.:1/6/81¨ ALC2/2014   Party Name:」 INDAL(INDIA)  Mcet No/Date:6/8ト
LIMITED                IALC2/2015

30.06.2015

Approved

RLA Filc Lic No/Date:0210202770
‐
33 :01/81/050/00155/AM15/       :02/24/040/00206/AM14/       125.04.2014

Decision:NC decided to ratify the norms of above AA as per written comments of DIPP
‐vide U.O.No.12/89/2014-TSW/139 dated 09/07/2014 as under:¨

乏ィ…
■ 1‐  :●●ァ

‐
‐
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Tak:ng clue from SK)NC‐ 593′ advance Authorization may be ratified as under:

1.Thickness ofimport hem at Sl.No.l may be modined as o.250"(6.35

MM)&0.307"(9.27 MM).

2. Thickness of import item at Sl.No.2 may be modifled as O.438"

(H.12 MM)&0.500"(12.7MM).

(1)TOtal quanthy ofimport itcm at Sl.No.l may be allowed as 122.85
MT asl.05 MT/MT contentin the cxport product as under:

丁hickness O.250‖ (6.35 MM):103.95M丁

丁hickness O.307‖ (9.27 MM):18.9 MT

(li)TOtal quantity of import item at Sl.No.2 may be allowed as 36.75
MT asl.05 MT/MT contcntin the cxport product as undcr:

Thickness O.438"{11.12 MM):10.5 MT

丁hickness O.500"(12.7MM):26.25M丁

RA may take suitablc consequential action accordingly.

HQ File

34 :01/81/050/00170/AM15/

RLA File
i05/23/040/00004/AM15/

Party Namc:APAR
INDUSTRIES LIMITED

RLA File

:34/24/040/00095/AM15/

Party Namc:ASTA INDIA
PRIVATE LIMITED

RLA Filc

Status:
Deferred

Lic.No/Date:0510386026  Dcfer Date:

08.052014               11.08.2015

Case No.:16/6/81‐ALC2/2014  Party Name:LS CABLEINDIA  Meet No/Date:6/81‐
PRIVATE LIMITED,        ALC2/2015

30062015

Decision : NC observed that the case is under examination of DoT. NC decided to send
reminder to DoT to expedite the reply.

The case stands deferred to I I .08.201 5.

Case No.:3/9/81‐ ALC2/2014

HQ File

:O1/81/050/00257/AM15/

Dccision:NC obscrved that

decided to scnd e― mailto RA

The case stands defcrrcd to l

Case No.:6/15/81-ALC2/2014

HQ File

Mcct No/Date:6/8ト

ALC2/2015
30.06.2015

Lic.No/Date:3410040390

23.07.2014

Mect No/Datc:6/8ト

ALC2/2015
30.06.2015

Status:
Deferred

Defer Date:
I l .08.20 r5

Hence NC

Status:
Deferred

copy of application has not been rcceived from RA.

to forward copy ofthe application.

l.08.2015.

!r:l"ipl9r119__!193?? ioqr". b"t", i--'w;'
lt![:IS aTrE/ P,iAtIYUMHA $AHU
_ fn*r <rqw fforqr otM
fot€io_r! -Trilde Devetopmont iiiltccr

frts anqn qgfi&wreitr
DlErctora!6 Ganeral ot foreiiiir Tred.qtFrw ft!6q1 6"o6. ot coirtncrc,c

^- galar<r, q{ ffi - --
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:01/81/050/00 463tAMt5l i34li24lo4oloo087/AMl5/ 23.07.20\4 1l'08'2015

Decision: NC noted that DIPP Deficiency letter was issued to the company on 03.03.2015

followed by reminder on 14.05.2015 and final reminder on26.06.2015. NC decided to wait

for the reply of the company.

The case stands deferred to 1 I .08.201 5'

Meet No/Datc:6/81-

ALC2/2015
30.062015

ffq fife RLA File Lic.No/Date:0310789692 Defer Date:

:01781/050/00505/AMl5/ :0319410401002681AM151 26.09.2014 I l-08.2015

37 Decision : NC noted that DHI Deficiency letter was issued to the company on 03.03.2015

followed by reminder on 14.05.2015 and final reminder on 26.06.2015. NC decided to wait

for the reply of the company.

The case stands deferred to I 1.08.2015.

Case No.:48/15/81-ALC2/2014 Party NamciCROMPTON
GREAVES LIMITED,

Case No.:62/15/81-ALC2/2014 1Party Namc:RUBY MICA
ICOMPANY LIMITED

Case No.:46/15/81‐ ALC2/2014 Party Namc:CROMPTON
GREAVES LIMITED,

Meet No/Datc16/81-

ALC2/2015
30.06.2015

Lic.No/Datei3‖ 0064941

01.10.2014

Status:
Deferred

Status:
Deferred

Status:
Defemed

Transerred

IHQ File               lRLA Filc              Lic No/Date:0210205033  1Defer Datc:

381:01/81/050/00519/AMl,/    1:92/211040/00130/AM15/    26.09.2014         
‐‖.08.2015

1Decision:NC noted that DIPP Deflciency letter was issued to thc company on ll.05.2015

foHowed by rerninder on 26.06.2015。  NC decided to、 vait fbrthe reply ofthe company.

| IThe case stands deferred to ll.08.2015.

Meet No/Date:6/81‐

ALC2/2015
30.06.2015

Lic.No/Date103 10789833  
‐Defer Datc:

‐HQ Fllc               lRLA Filc
1391:01/81/050/00503/AM15/       103/94/040/00378/AM15/       30.09.2014               11.08.2015

1Decision:NC observed thatthe reply ofthc company is under exanlination of DHI.

The case stands deferred to ll.08.2015.

孫e No■ 8/15/8薇 LC2/20■~吾霊霊N螢鵬FSI'C°M「
~桜
[理)χ計統・|                     IINDIA Pヽ

l                  i                  130.06.2015

HQ Fne
:01/81/050/00475/AM15/

RLA Fi!c

i31/83/040/00152/AM15/

Decision :NC observed that the case pertains to NC-l as per II'CFI code informed by the

party.NC, therefore, decided to transfer the case to NC-I. The party may consult NC-I,

フ ィ J
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DGFT for further necessary action.

Casc No.:19/15/81‐ ALC2/2014

HQ File

41 :01/81/050/00476/AM15/

Decision:NC observed that

send a reminderto C&PC&

Party Name:SMART CARDIT  Mcct No/Datc:6/8ト
SOLUT10NS LTD.        ALC2/2015

30.062015

RLA FHc
:31/83/040/00161/AM15/

Lic.No/Date:3110064950

08.10.2014

Status:

Deferred

Dcfcr Date:

1108.2015

1 decided to

Status:
Deferred

RLA Filc

42 :01/81/050/00477/AM:5/       :31/83/040/00160/AM15/

Decision:NC noted that DeitY Deflcicncy letter

foHo、ved by rernindcr on 26.06.2015. N(〕 decided

The casc stands defcrred to ll.08.2015.

RLA File

:03/95/040/00036/AM15/

the case is under examination of C&PC & DeitY. NC
DeitY to expedite the reply.

Lic.No/Date:3110064957  Dcfer Date:

09.10.2014 11.08.2015

was issued to the company on 13.05.2015
to wait for the reply of the company.

Approved

Lic.No/Datc:0310790035

09.10.2014

The case stands deferred to ll.08.2015.

Case No.:20/15/81-ALC2/2014 Party Namc:SMART CARDIT  Mcct No/Datc:6/8ト
SOLUTIONS LTD.        ALC2/2015
1                            ‐30.06.2015

HQ Filc

Case No.:36/15/81-ALC2/2014 Party Name:MAN INDUSTRIES Meet No/Date:6/81¨
.(INDIA)LTDo          ALC2/2015

3006.2015

HQ Filc

101/81/050/00493/AM15/

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 121621201 5-TSW/57 dated 021061201 5 as under:-

12.

13.

14.

43

Words "DFBE Coating Thickness of 810 Microns" " may be added with the description of
export item.
Words "of relevant grade & thickness" may be added with the description of import
item at Sl. No. l and its quantity may be allowed as applied for i.e. L67.O74 MTas 1.05
MT/MT content in the export product.

Quantity of import item at Sl. No. 2 viz. Welding Wire may be allowed as applied for i.e.

0.681 MT.

Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed as 5.590 MT

inclusive of 5 % wastage.

Quantity of import items at Sl. No. 4 indicated in "MT" may be deleted.
lmport items at Sl. No. 4 may be allowed upto 6 % of FOB value of exports.

RA may take suitable consequential action accordingly.

44 Case No.:67l15/81-ALC2l20l4 Party Name:METENERE LTD.

15.

16.

17.

Mcet No/Date:6/81‐      Status:

′ンロ・ ti響智
p蕩
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.HQ File RLA Filc

:01/81/050/00524/AM15/       105/24/040/00286/AM15/       09.102014

Decision :NC observed that the case is under exarnination of MoEF.

rerninder to MoEF to expedite the reply.

The case stands deferred to ll.08.2015.

IALC2/2015
30.06.2015

Lic.No/Date:0510391516

Meet No/Date:6/81‐

ALC2/2015
30.06.2015

Lic.No/Date:0710106811

10.10.2014

10.102014

NC decidcd to send a

Deferred

Dcfcr Date:

11.082015

Status:
Deferred

Defer Date:
I I .08.2015

as per written

Statu s:

Deferred

Case No.:11/15/81-ALC2/2014 Party Namc:WORTHY
‐ENGINEERING

45

HQ File

:01/81/050/00468/AM15/

RLA Filc

:07/24/040/00235/Aヽ 415/

RLA Filc
:03/94/040/00630/AM15/

Decision : NC decided to send a letter to firm to submit the following information
comments of DIPP vide U.O. No. 1218212015-TSW/45 dated 14.07.2015 as under:-

1｀he casc stands dcた rrcd to ll.08.2015.

Case No.:47/15/81-ALC2/2014 Party Namc:ASSOCIATED    Mcct No/Datc:6/8ト
CABLレ ES PVT.LTD.       ALC2/2015

30.06.2015

HQ Filc

:01/81/050/00504/AMi5/

Lic.No/Date10310790 H 5  Dcfcr Date:

l108.2015

Status:
Deferred

11.08.2015

１

　
２

　
３

Justification for use of CRNGO Steel in Pre-fabricated "Stair cases" & "Stringers".
Net Weight of indigenous inputs in export items.
Net Weight of export item(s) as per Advance Authorisation is 300 MT, whereas, as per

letter dated O9/O312O75, total weight has been indicated as 6238 Kgs. of Pre-

fabricated Stair cases & L6483 Kgs. of Stringers and the same may be clarified.
lnformation in respect of Sl. No. 5 & 11 of Standard Deficiency Format.4.

46 Decision : NC noted that DIPP Deficiency letter was issued to the company on 23.06.2015.
As no reply has been received from the company, NC decided to send a reminder to the
company to expedite reply.

:The case stands deferred to 11.08.2015.

Case No.:17/15/81-ALC2/2014 Party Name:RIl~「 AL INDIA   ‐Mcct No/Date:6/81‐
IPRIVATE LIMITED,       IALC2/2015

130.06.2015

IHQ File                lRLA Filc
:01/81/050/00474/AM15/       :07/21/040/00588/AM15/

Lic No/Date:0710106822  ‐Defer Date:

13.102014

Decision : NC noted that DIPP Deficiency letter was issued to the company on 16.03.2015
followed by reminder on 14.05.2015 and final reminder on 26.06.2015. NC decided to wait
for the reply of the company.
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The case stands deferred to ll.08.2015,

Case No.:1`/15/81-ALC2/2014 Party Name:LM WIND POWER IMcctNo/Datc:6/81-
BLADES(INDIA)PVT.LTD  IALC2/2015

30.06.2015

IHQ File               RLA File               Lic.No/Date:0710106866  Dcfcr Datc:
48‐ :01/81/050/00473/AM15/       :07/24/040/00250/AM15/       120.102014               11.08.2015

Decision:NC observcd thatthc reply ofthe company is under cxamination ofC&PC.

The case stands deferrcd to ll.08.2015.

Casc No.:37/15/81-ALC2/2014 Party Namc:SHREE¨ JI
POWERLINES

Status:
Deferred

Mcct No/Date:6/8ト

ALC2/2015
30062015

Lic.No/Date:0310790375  Dcfer Datc:

20.10.2014               11.08.2015

HQ File

:01/81/050/00494/AM15/
IRLA Filc

:03/95/040/00607/AM15/

RLA File
:03/95/040/00608/AM15/

RLA File
:09/24/040/00383/AM15/

Meet No/Date:6/81-

ALC2/2015
30.06.2015

Lic.No/Date:0910061126

22.10.2014

Status:
Deferred

Status:
Deferred

Status:
Deferred

Defer Date:
II.08.20t5

Hence NC

49 
Decision : NC noted that DIPP Deficiency letter was issued to the firm on 23.06.2015. As no
reply has been received from the firm, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to I I .08.2015.

Case No.:45/15/81-ALC2/2014 Party Name:SHREE― JI
POWERLINES

HQ Filc

:01/81/050/00502/A～ 115/

HQ File

51 :01/81/050/00402/AM15/

IDecision:NC observed

decided to send c― mail to

‐The case stands deferred

Lic.No/Datc:0310790374  Defer Date:
20.10.2014 11.082015

50 Decision: NC noted that DHI Deficiency letterwas issued tothe firm on 23.06.2015. As no
reply has been received from the firm, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to I I .08.201 5

Casc No.:1/12/81‐ALC2/2014  Party Namc:OIL COUNTRY   Mect No/Date:6/8ト
TUBULAR LIヽ41TED       ALC2/2015

130.062015

that copy of application has not been received fronl RA.

RA to forward copy ofthe application.

to ll.08.2015

ブ

預11曇珈 鋭器駆鰻「 "UF●機 1,1■ ■r●de B● v●lo,議 ent Orflcer
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|  ICase No。 :12/15/81‐ ALC2/2014 1Party Name:HAVELLS INDIA 'Meet No/Date:6/81‐
:LTD.                 IALC2/2015

130.06.2015

‐
HQ Fiiも         

‐
     1良 LA「 i18              1titi｀ 6/biお loも 16」 Oit66  158fci bitt:

:01/81/050/00469/AM15/    1:05/23/040/00332/AM15/    129.10.2014         11.08.2015

1うしtiζ161 1ヽこ1616む thtt bil1 58fl`i3Acy letter was issued to thc company on ll.05.2015
1fO1lowed by reminder on 26.06.2015。 NC decided to wan forthe reply ofthe company.

IThe case stands defelTed to ll.08.2015。

iCase No.:49/15/81¨ ALC2/2014 1Party Name:EFD INDUCTION 'Meet No/Date:6/81¨
|                    IPRIVATE LIMITED,       IALC2/2015

130.06.2015

1HQ Filc               lRLA File              iLic.No/Date:0710106898
1:01/81/050/00506/AM15/    1:07/24/040/00267/AM15/    129.102014

1Decision:NC observed that copy of application has not been received from RA.

ldecidcd to send c‐ mailto RA to forward copy ofthe application.

IThe case stands deferred to ll.08.2015

1Case No.:33/15/81‐ ALC2/2014 1Party Namc:AVON TUBETECH IMcct No/Datc16/81-
I                     PVT.LTD.             :ALC2/2015

130.06.2015

I  HQ Flle               lRLA File              lLic.No/Date:0510391864  1Defer Datc:
1   101/81/050/00490/AM15/       105/23/040/00174/AM15/       105.11.2014              1108.2015

54 Deciζ
lon:NC notea that DIPP Deiciency letter was issued to thc company on 03.03.2015

1 ‐fo1lowed by reminder on 14.05.2015 and inal reminder on 26.06.2015.NC dccidcd to wait

l forthe reply ofthe cOmpany.

The case stands deferred to I I .08.2015.

, Case No.:15/12181 -ALC2l20l4 :Party Name:RAYCHEM RPG rMeet No/Date:6/81- 'Status:

: 'PVr 
LrD ii;:::,': 

Dererred

He File RLA File Lic.No/Date:3410040663 Defer Date:

-- :01/81/050/00416/AMl5l :34l24l\4olo\19llAMl5/ :07.11.2014 11.08.2015
))
r Decision : NC observed that copy of application has not been received from RA. Hence NC

, decided to send e-mailto RA to forward copy of the application.

I The case stands deferred to 1 I .08.201 5

Status:
Deferred

Status:
Deferred

Defer Date:
r r .08.2015

Hence NC

Status:
Deferred

Case No.:55/15/81-ALC2/2014 Party Namc:MPP
TECHNOLOGIES PRIVATE

56                    L′
I｀D,

HQ Filc               RLA Filc

,Meet No/Date:6/81‐      Approved
iALC2/2015         1
130.06.2015

:Lic.No/Datc:0710106967

16
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:01/81/050/00512/AM15/ :07/24/040/00296/AM15/ 13.11.2014

Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. 3(174)12014/TSW(B) dated 13.07.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:2/18/81‐ALC2/2014  1Party Name:RAYCHEM RPG  IMcet No/Date:6/81‐     IClosed
lPVT LTD.             :ALC2/2015          1

130.06.2015              1

:01/81/050/0062llAMl5l :34l24l040l00l92lAMl51 14.1t.2014
57 Decision :NC noted that the company vide email dated24.06.2015 has stated that they have

applied for closure of the subject AA and fixation norms is not requested in this case as they
have regularized the AA by duty payment. NC, therefore, decided to close the case.

RA may take suitable consequential action accordingly.

HQ Filc

Casc No.:59/15/81-AlJC2/2014

60

HQ Flle

:01/81/050/00516/AM15/

RLA FHc

Party Namc:DELPHI
CONNECT10N SYSTEMS
INDIA LIMITED,
‐RLA FHc
:10/24/040/00080/AM15/

Lic.No/Datc:3410040687

ICasc No.:30/15/81-A LC2/2014 Party Name:PARAMOUNT   IMcct No/Date:6/81¨
COMMUNICATIONS LTD.  IALC2/2015

30.06.2015

HQ Flle               RLA File              Lic.No/Date:0510392081  Defer Date:
:01/81/050/00487/AM15/       :05/24/040/00351/AM15/       120.11.2014               11.08.2015

58b`cisioi lヽこnoted that bIPP De■ 6i6A8,ietter was issued to the company on 03.03.2015
1 fOl10Wed by remindcr on 14.05.2015 and inal rcminder on 26.06.2015.NC decided to wait
forthe reply ofthc company.

The case stands deferred to ll.08.2015.

Status:
Deferred

Status:
Deferred

Case No.:66/15/81-ALC2/2014 Party Name:NAT10NAL STEEL Mcet No/Date:6/81-
AND AGRO INDUSTRIES    ALC2/2015
LTD, 30.06.2015

HQ Fllc               RLA File               Lic.No/Datc:l H 0028 H 2  1Defer Date:
:01/81/050/00523//ヽ 4ヽ15/        :11/24/040/00009/AM15/       20.11.2014               1108.2015

59 Dccision:NC noted that Mos Denciさ
Aと,letter was issued to the company on 03.03.2015

foHo、ved by rernindcr on 14.05.2015 and flnal rerninder on 26.06.2015。  NC decided to、 vait

forthe reply ofthc company.

l'he case stands dcferred to I 1.08.2015.

IMcct No/Date:6/8ト

IALC2/2015
130.06.2015

1Lic.No/Date:1010058891
121.11.2014

Approved

1.:- :j qllE-, pFl/\DYUftJtI\iA $AalU- l:{,:i.q uxTqt{ fifrfi"t-{r er$ta:tl
Fore::!n ftadq! freve!4pment Oltlcar
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Decision: NC observed that DHI vide U.O. No. 3(172)l2ol4lTSw(B)/3 dated 0l'01'2015

has furnished comments in respect of components. DoC&PC was requested to furnish

comments in respect import items from sl.No. 36 to 47. NC decided to ratify the norms of

above AA as per written comments of DHI furnished vide U.o. No. 3(172)/2014/TSW(By3

dated 01.01.2015 for components. NC also decided to ratify the subject AA in respect of

items at S.No. 36 as I .02 Kgs/Kg content in export product and in respect of items at s'No' 37

to 47 as 1.05 Kgs/Kg content in export products'

RA may take suitable consequential action accordingly'

61

HQ Filc

:01/81/050/00508/AM15/

HQ Filc

:01/81/050/00507/AM15/

HQ File

63 :01/81/050/00525/AM15/

RLA File
:05/23/040/00379/AM15/

case No.:51/15/81¨ ALC2/2014 Party Name:L.D.DN. lMPEX  IMeet No/Dtte:6/81‐
Status: Deferred

Decision : NC noted that DIPP Deficiency letter

followed by reminder on 26.06.2015. NC decided

The case stands deferred to I 1.08.2015.

:ALC2/2015

130.062015

1Lic.No/Datc1051 0392142 Defer Date:

‐25.11.2014              1108.2015

was issued to the company on ll.05.2015

to、vaitlorthe reply ofthe company.

case No.:50/15/81-ALC2/2014  Party Name:DELPHI
ICONNECTION SYSTEMS

Approved

INDIA LIMITED,

RLA File

:10/24/040/00087/AM15/

Decision: NC observed that DHI vide U.O. No.3(173)l2ol4/TSW(B)/l dated 0l'01'2015
I ,has furnished comments in respect of components. DoC&PC was requested to furnish

lu',"oilr*ni, in ,.rp."t import items from Sl.No. 53 to 55, 6l to 64,67 to 82' NC decided to

ratify the norms of above AA as per written comments of DHI furnished vide U'O' No'

3(l 73)l2Ot4lTSW(Byl dated 01.01.2015 in respect of components. NC also-decided to ratify

the sudect AA in ieipect of items at from Sl.No. 53 to 55,61 to 64, 67 to82 as 1.05 Kgs/Kg

, ,content in exPort Products.

I Ra may take suitable consequential action accordingly'

Case No.:68/15/81¨ ALC2/2014 Party Name:VOLEX
INTERCONNECT(INDIA)
PVT.LTD,

RLA Filc
:04/24/040/00212/AM15/

Decision : NC noted that DIPP Deficiency letter

followed by reminder on26.06.2015. NC decided

The case stands deferred to I I .08.201 5.

Mcct No/Dttc:6/81‐

ALC2/2015
30.06.2015

Lic.No/Date:1010058911

127.11.2014

Mect No/Date:6/8ト

ALC2/2015
30.06.2015

Lic.No/Date:0410159799  1Defer Date:
.01.12.2014               11.08.2015

、vas issued to the company on 11.05.2015

to、vait forthc reply ofthe company.

Status:
Deferred

辺
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Case No.:1/15/81¨ALC2/2014

1HQ Fllc

64 :01/81/050/00458/AM15/

IDecision:NC obscrvcd that

decided to scnd c― mailto RA

‐  IThe case stands deferred to l

Party Name:RAYCHEM RPG
PVT LTD.

RLA Filc
:34/24/040/00231/AM15/

IMcet No/Date:6/81¨

IALC2/2015
130.062015

1Lic.No/Date:3410040747

102.122014

copy of application has not been received fronl RA.

to forward copy ofthe application.

1.08.2015

Status:
Deferred

iDefer Date:
I I .08.2015

Hence NC

Case No。 :21/18/81¨ ALC2/2014 Party Name:BHARAT HEAVY IMect No/Date:6/81‐
ELECTRICALS LIMITED    ‐ALC2/2015

130.06.2015

IHQ File               lRLA Filc               Lic.No/Dtte:0710107135  1Defer Datc:
101/81/050/00640/AM15/       :07/24/040/00268/AM15/       105.12.2014              11.08.2015
65 bι

tiζ161:ヽこA6ted that DIIP 5818iさ Aと,ietter was issued to the company on 23.06.2015.
As no reply has been received froln the connpany,NC decided to send a rerrlinder to the

lCOmpany to expeditc rcply.

The case stands dcfcrred to ll.08.2015.

Status:
Deferred

Approved

HQ Flle

:01/81/050/00644/AM15/

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP ,

vide U.O. No.1213512015-TSW/115 dated 2110412015 as under:-
66

Taking clue from SION C-2004, Advance Authorization may be ratified as under:

(i)Word..ReleVant,,maybeprefixedwiththedescriptionofimportitematSl.
No. I and its quantity may be allowed as applied for i.e. 26250 MT as

1.05 MT/MT. content in the export products.

RA may take suitable consequential action accordingly.

Case No。 :25/18/81‐ ALC2/2014 Party Name:WELSPUN CORP
ILTD.

RLA Filc

:34/24/040/00252/AM15/

Mcct No/Datc:6/81-

IALC2/2015
130.06.2015

1Lic.No/Datc:3410040828

122.12.2014

Case No.:12/18/81-ALC2/2014 Party Name:ZENITH
PRECIS10N PVT LTD.,

Mcct No/Date:6/8ト
IALC2/2015

130.06.2015

:Lic.No/Date:0710107288  1Defer Datc:
‐24122014 1108.2015

Status:
Deferred

IHQ File

67 :01/81/050/00631/AM15/ :07/24/040/00347/AM15/

Decision:NCnotedthatMSME Deficiencyletterwasissuedtothecompanyon23.06.20l5.
As no reply has been received from the company, NC decided to send a reminder to the

company to expedite reply.

- :. -., ril,tE,' 1![44.t:\,"i.!:rItvA sAt-lu' l'r', u.iqr€ f*+r'r+ +:rIH!
>,rr,, r, .' rr3lts fi+vsl?iimont Officer

,,- ",,::;:l ,:']*1,Tr.#m'HJJUj
{Iii :ijriJ }t'*im r Oopti. of-Coinmorc!

a+.;inl r*fq".f. t11f ffi
uai,nri Bna'rin' !i6w D.lhl

19

麒



The case stands defcrred to ll.08.2015.

Casc No.:52/18/81-ALC2/2014 Party Namc:MAN
(INDIA)LTD.

INDUSTRIES Meet No/Datc16/8ト Approved
ALC2/2015
30.06.2015

Lic No/Datc:0310792534

10101.2015

IDecision:NC decided to ratify the norms of above AA as per wntten comments of DIPP
iヽde uoo.No.12/35/2015-TSW/126 dated 21/04/2015 as under:―

68 1          Taking clue from SK)NC-1291′
Advance Authorization may be ratined as under:

1  1            1. ``Word ``of relevant grade &  thickness'' may be added with the
l l           description of import item at Sl.No.l and its quantity may bc allowcd

l l         aS applied for i.e.20398.98 MTas     l.05 MT/MT contentin the
l l           eXpOrt product.
| 1       2.Quantity Ofimpon hems at SI.No.6 indicated in``MT"may be deleted.

| 
‐
        3.Importitems at Sl.No.2 to 6 may be a1lowed as per S10N C― 1291

HQ File

:01/81/050/00671/AM15/

HQ Filc

:01/81/050/00641/AM15/

IRLA F‖ e

l:03/95/040/00791/AM15/

RA may takc suitablc consequcntial action accordingly.

lёよζt恭 81:',′ i慈′患1:ALC''2bi4 11art,ヽ ame:NA↑IbNAL SftЁ L
I                    IAND AGRO INDUSTRIES

LTD.,

RLA File

:56/24/040/00053/AⅣ l15/

Meet No/Datc:6/81¨

ALC2/2015
30.06.2015

Lic.No/Datc:5610004512  Defcr Datc:

Status:
Deferrcd

69
06.012015 11.082015

Decision :NC noted that MoS Deflciency lctter、 vas issued to the company on ll.05.2015

foHowed by rerninder on 26.06.2015。  N(〕 decided to wait fbrthe reply ofthe company.

The case stands deferred to ll.08.2015。

Case No.:1`/18/81-ALC2/2014 1Party Name:KEI
LIMITED

INDUSTRIES Mcet No/Date:6/8ト Approved

HQ Filc

:01/81/050/00635/AM15/

RLA File
:05/23/040/00384/AM15/

ALC2/2015
3006.2015

Lic.No/Date:0510392801

12.01.2015

| IDecision:NC decided to ratify the norms of above AA as per w● tten comments of DIPP

,70 Vide U.0.No.12/82/2015¨TSW/70 dated 14/07/2015 as undcr:―

|  ‐   1. Net weight of export products rnay be spccifled as undcr:

Sl.

No.
Net Export
Weight
(Kss./Km)

SI.

No.

Net Export
Weight
(Kss./Km)

SI.

No.
Net Export
Weight
(Kss./Km)

Sl.

No.
Net Export

Weight

(Kgs./Km)
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l 6174 つ
乙 3061 23 368 34 1191

つ
４ 5030 3 405 24 389 く

υ
つ
， 7308

3 820 4 466 25 1622 36 10004

4 1395 5 1387 26 480 37 143

5 483 6 1780 27 730 38 22.1

6 728 7 67 28 884 39 34.4

7 1288 8 2200 29 1161 40 1136

8 393 9 678 30 1664 41 1467

9 1778 20 1380 31 13129 42 6273

10 672 21 531 32 580

ll 1658 つ
４
つ
４ 316 33 846

2. Quantities of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper

Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

a) For Export products mentioned at Sl. No. 7, 2, 13, 'J'4, 17,24, 30,32,33, 34,37 to 42 as per

Engineering Table 5.

b) For Export products mentioned at Sl. No. 3 to 12, 18 to 23, as 1.01 Kgs./kg content in the

Export products.

c) For Export products mentioned at Sl. No. 15 & 25 as 485.4 Kgs./km each taking clue from

Engineering Table 4.

d) For Export products mentioned at Sl. No. 16,27,28 & 29 as776.6 Kgs./Km, 184.9

Kgs./Km, 277.7 Kgs./Km & 462-3 Kgs./Km respectively taking clue from

Engineering l'able 5.

e) For Export product mentioned at Sl. No. 25 as per Engineering Table 4.

D For Export products mentioned at Sl. No.31,35 & 36 as applied for i.e. 8875.77

Kgs./Km, 6841.75 Kgs./Km &. 8875.77 Kgs./Km, respectively taking clue from

Engineering Table 5.

3. Quantities of import item at Sl. No 2 viz XLPE Compound may be allowed as 1-.05 Kgs./kg

content in the export products at Sl. No. 1 to 16, 18 to 36 & 42.

4. Quantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05

Kgs./kg content in the export products at Sl. No. 1 to 42.

5. Description of import item at Sl. No. 4 may be amended as "Relevant Plasticizer

Compound" and its quantity may be allowed as 1.05 Kgs./kg content in the export

products at Sl. No. I to 42.
6. Quantities of import item at Sl. No. 5 i.e. Antimony 'frioxide may be allowed as

L05 Kgs./kg content in the export products at Sl. No' I to 42.

7. Quantity of import item at Sl. No. 6 i.e. Galvanised Steel Wire/G.I. Wire may be

allowed as 1.01 kgs/kg content in the Export products at Sl. No. l, 3 to 16, l8 to 3l
& 42 as claimed by the firm.

RA may take suitable consequential action accordingly.

,, Case No.:9/18/81-4 LC2l20l4 Party Name:K J V ALLOYS Meet No/Date:6/8 l- Status:

CONDUCTORS PVT. LTD. ALC2l20l5 Deferred

n
//lreY-;:1;iiffi

i?.i*fi 'dlirqly ea'rfr*erftrc
Direcg'oraiio General of Foa.lgn Trade
qrt.ir.rr P.lqrq, Derrrt. ol commcrcc

'.ri;m rrq<- rr{ ffi
Us(yBg Bhizwan, liew Dqlhl
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IHQ File
101/81/050/00628/AⅣ l15/

Decision : NC noted that DIPP Deficiency letter
followed by reminder on26.06.2015. NC decided

The case stands deferred to 1 I .08.201 5.

ICase No.:55/18/81-ALC2/2014 Party Name:VINDHYA
ITELELINKS LTD.,

:RLA File

RLA Filc

:05/23/040/00478/AM15/

130.06.2015              1

1Lic.No/Date:5010002182  ‐Defer Date:

113.01.2015 11.08.2015

was issued to the company on 11.05.2015

to wait for the reply of the company.

RLA File

:50/24/040/00018/AM15/

IMcct No/Date:6/81‐

IALC2/2015
130062015

1Lic.No/Datc:1110028126

Status:

Dcferrcd

Dctr Datc:

11082015
HQ Filc

:01/81/050/00674/AM15/       111/24/040/00004/AM15/       19.01.2015

1Decision:NC observed that the case is under examination of DoT.

lreminder to DoT to expedite the reply.

IThe case stands deferred to ll.08.2015.

ICase No.:11/18/81-ALC2/2014 1Party Name:KEIINDUSTRIES IMeet No/Date:6/81¨
.              ILIMITED          IALC2/2015

130.06.2015

IHQ File
l:01/81/050/00630/AM15/

Decision:NC decided to ratitt the norms of above

vide U.〇 .No.12/82/2015¨ TSW/73 dated 14/07/2015

NC decided to send a

Approved

Li c.No/Date: 0 5 I 039293 5
20.01.2015

AA as per written comments of DIPP
as under:-

1. Net weight of export products may be specified as under:

73

Sl.

No.
Net Export
Weight
(Kgs./Km)

SI.

No.
Net Export

Weight

(Kgs./Km)

Sl.

No.
Net Exporl
Weight
(Kes./Km)

Sl.

No.
Net Export

Weight

(Kgs./Km)
l 13459 22 1964 43 1012 64 10380
つ
４ 5165 23 1403 44 1217 65 326

3 14206 24 2135 45 601 66 3088
4 18614 25 4489 46 712 67 2237
5 7269 26 9665 47 903 68 3859
6 8671 27 16807 48 696 69 432
7 7848 28 3395 49 814 70 9418
8 5881 29 6997 50 1060 71 2237
9 9673 30 2177 く

リ 4024 つ
乙
句
ノ 357

0 181 1 l 31 1156 52 575 73 1644
1 10645 32 995 53 5310 74 396
つ
４ 4943 33 1424 54 5333 75 357
3 10849 34 777 55 4980 76 1323
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2.

b)

d)

e)

14 607 35 1217 56 4470 77 2161
ξ
υ 8s9 36 166 57 4007 78 524
16 1236 37 283 58 3421 79 1675

17 756 38 452 59 3012 80 4t2
18 1139 39 343 60 2627 81 1328

19 1316 40 326 61 2194 82 1861

20 1332 41 412 62 936
21 2259 42 199 63 803

Quantities of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper

Cathode (9939% purity) (Electrolytic grade )may be allowed as under:

For Export products mentioned at Sl. No. !, 7, 8, 10,12, 13,43 to 52, 55 & 78 as per

Engineering Table 5.

For Export products mentioned at Sl. No. 9 & I I as 5824.7 Kgs./Km each taking
clue from E,ngineering Table 5.

For Export products mentioned at Sl. No. 14 to 39, 69,72to74,as 1-.0L Kgs./kg content in

the Export products.

For Export products mentioned at Sl. No. 40lo 42,75,80 & 81 as per Engineering Table 4

For Export products mentioned at Sl. No. J6,77 ,79 & 82 as 274.7 Kgs./km, 548.2 Kgs./km,

a62.3 Kgs./km, 462.3Kgs./km respectively, taking clue from Engineering Table 4.

3. Quantities of import item at Sl. No 2 viz. XLPE Compound may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. L to 13, 23to29,43 to 64, 65 to 68 & 70 to 82.

4. Quantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as I .05

Kgs./kg content in the export products at Sl. No. I to 7l .

5. Description of import item at Sl. No. 4 may be amended as "Relevant Plasticizer

Compound" and its quantity may be allowed as 1.05 Kgs./kg content in the

export products at Sl. No. I to 7l .

6. Quantities of import item at Sl. No. 5 i.e. Antimony Trioxide may be allowed as

I .05 Kgs./kg content in the export products at Sl. No. 1 to 71.

7. Quantity of import item at Sl. No. 6 i.e. Galvanised Steel Wire/G.I. Wire may be

allowed as l.0l kgs/kg content in the Export products at Sl. No. I to 4, 6 to I l, 14

to 35, 40, 41 &. 43 to 82 as claimed by the firm.
8. Quantities of import item at Sl. No 7 viz. Aluminium Wire Rod(Electrolytic grade )may be

allowed as under:
For Export products mentioned at Sl. No. 2 lo 4,6, 53 , 54, 56, 59 to 64, 66 to 58, as per

Engineering Table 5.

For Export products mentioned at Sl. No. 5 & 71, as 1.01 Kgs./kg content in the Export

prod ucts.

For Export products mentioned at Sl. No.55,57 & 58 as 2645.5 Kgs./km, 2O8O.2 Kgs./km

& 1685.7 Kgs./km respectively taking clue from Engineering Table 5.

For Export product mentioned at Sl. No. 70 as 3337 .4 Kgs./Km, taking clue from

b)

d)

23



74

Engineering Table 5.

9. Quantitics of import item at Sl.No.8 vizo Copper Tape/Copper Foil(Electrolytic

High Conductivity Grade)may be aHowed as  l.01 Kgs./kg content in the export

products at SI.No.l t0 13,64,66 to 68&71.

10.Quantities ofimport item at Sl.No.9 viz.LSZH may be a1lowed as      l.05

Kgs./kg content in the export products at Sl.No.72 to 82.

H.Quantities of import itcm at SI.No.10 viz.Glass Mica Tape may be a1lowed as

l.021く gs./kg content in the export products at Sl.No.80 to 82.

12.Quantities of import item at SI.No.‖ viz.Relevant Nylon Compound may be
aHowed as  I.05 Kgs./kg contentin the export products at Sl.No. 14 to 31.

RA rnay take suitable consequential action accordingly.

Casc No。 :18/18/81‐ ALC2/2014 Party Name:KEIINDUSTRIES IMcet No/Date:6/8卜     ・Approved
lLIMITED               ALC2/2015          1

30.06.2015             ‐

HQ File              lRLA Filc              Lic.No/Datc1051 0392933
:01/81/050/00637/AM15/      105/23/040/00453/AM15/       20.01.2015

Decision:NC decided to ratify the nollllS Of above AA as per written comments of DIPP

vide U.〇 .No.12/82/2015-TSW/74 dated 14/07/2015 as under:―

1. Net weight of export products inay be specifled as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

SI.

No.
Net Export
Weight
(Kss./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐．、
Net Export
Weight
(Kes./Km)

l 50.4 39 1726 77 73 5 2325
う
ん 71 40 ３つ

４
κ
Ｕ 78 186 6 3745

3 l17 41 2299 79 425 7 4565

4 280 42 2814 80 505 8 lH6
5 733 43 394 81 615 9 1273

6 1539 44 515 82 891 20 1491

7 2456 45 569 83 つ
乙
く
υ 21 3870

8 3049 46 995 84 1664 22 5655

9 280 47 1462 く
リ
０
０ 2005 23 6459

0 733 48 1752 86 2524 24 1740

l 1503 49 2460 87 3262 25 3262
つ
４ 1423 50 422 88 847 26 4224

3 1809 く
フ 504 89 1741 27 3388

4 2779 52 3349 90 3075 28 1003

5 4685 53 392 90 3700 29 4321

6 1601 54 480 92 7475 30 3029
7 4429 く

フ
く
υ 452 93 4067 31 2078

8 8795 56 554 94 5132 つ
４
つ
０ 2701

9 1800 57 2389 95 6289 33 4440
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20 1866 58 5667 96 9485 34 1160
つ
４ 2240 59 12791 97 l1822 35 452
つ
４
つ
４ 3571 60 325 98 14152 36 1367

23 3836 61 355 99 13076 37 2758

24 4857 62 400 00 15939 38 4446

25 5346 63 462 01 363 39 5161

26 6815 64 771 02 342 40 279

27 9097 65 1288 03 432 41 724

28 10733 66 2400 04 1070 つ
４
И
竹 393

29 13199 67 1578 05 l160 43 627

30 18863 68 21.6 06 998 44 21.8

31 23666 69 34.3 07 1150 45 34.6

32 1799 70 50.3 08 3384 46 50.5

33 1867 71 71.3 09 5595 47 71.l

34 2240 72 181 10 3588 48 119

35 3571 73 576 2849 49 180

36 3836 74 277 12 2529

37 4856 75 169 13 2992

38 1544 76 100 14 1824

Quantities of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper

Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

ForExportproductsmentionedatSl.No.Lto14,16to25,32to37,50,51,53to57,68to
75,8! to 91, 93 to 100, 135, 136, 140,14L & 144 to 1,49, as per Engineering Table 5.

For Export products mentioned at Sl. No. 15,27,29,31,52 & 58 as 1249.4

Kgs./Km, 3513.3 Kgs./Km, 5547.4 Kgs./Km, 11094.7 Kgs./Km, 1756.7 Kgs./Km &
35 l3.3Kgs./Km respectively, taking clue from Engineering Table 5.

For Export products mentioned at Sl. No. 26, 28, 30 & 59 as applied for i.e.

2588.77 Kgs./Km, 4437.89 Kgs./Km, 8875.77 Kgs./Km & 8875.77 Kgs./Km

respectively, taking clue from Engineering Table 5.

For Export products mentioned at Sl. No. 38 to 48, 60 to 64, 76,78to 80, 119 to 123 & 125

lo L27, as per Engineering Table 4

e) For Export products mentioned at Sl. No.
274.1 Kgs.lKm, 822.3 Kgs./Km & 462.3

Engineering Table 4.

2.

b)

C)

49, 65, 66 & 67 as 924.6 Kgs./Km,
Kgs./Km respectively, taking clue from

For Export products mentioned at Sl. No' 77,92, 137, 138 &
Kgs./Km, 5824.7 Kgs./Km, 1294-4 Kgs./Km, 2264.7 Kgs./Km &
respectively, taking clue from Engineering Table 5.

For Export products mentioned at Sl. No. 101 to 118,128 to 134 , L42 &

content in the Export Products.

139   as 36.98
2773.2 Kgs./Km

143 as l.01 Kgs./kg

3. euantities of import item at Sl. No 2 viz. XLPE Compound may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. 17lo 67,791o 139, L42 &L43'
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4. Quantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05

Kgs./kgcontentintheexportproductsatSl.No. l to 100, l02to 117,134 to l4l &
l44to 149.

5. Description of import item at Sl. No. 4 may be amended as "Relevant Plasticizer
Compound" and its quantity may be allowed as 1.05 Kgs./kg content in the export
products at Sl. No. I to I 00, 102 to 117 , 134 ro l4l &. 144 to 149.

6. Quantities of import item at Sl. No. 5 i.e. Antimony Trioxide may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. I to 100, 102 to 117,134 to
141 & l44to 149.

9. Quantity of import item at Sl. No. 6 i.e. Galvanised Steel Wire/G.I. Wire may be

allowed as 1.01 kgs/kg content in the Export products at Sl. No. 1l to 67,79 to 87,
93 to 139, 142 & 143 as claimed by the firm.

10. Quantities of import item at Sl. No 7 viz. Aluminium Wire Rod(Electrolytic grade)
may be allowed as I .01 kgs/kg content in the Export products at Sl. No. 88 to 92.

1 l. Quantities of import item at Sl. No. 8 viz. Glass Mica Tape may be allowed as 1.02

Kgs./kg content in the export products at Sl. No. l0l, I l8 to I 13, 142 & 143.
12. Quantities of import item at Sl. No. 9 viz. LSZH may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. l0l , I I 8 to I 33, 142 EL 143.

RA may take suitable consequential action accordingly.

Case No.:19/18/81-ALC2/2014 Party Name:NEHAL STEELS  IMect No/Date:6/8ト
IPRIVATE LIMITED       IALC2/2015

130.06.2015

Meet No/Date:6/8 I -
:A.LC212015

'30.06.2015

Lic.No/Date:34 I 0040884
20.0t.2015

reply to DeitY vide

Status:
Deferred

Status:
Deferred

Defer Date:
r r.08.20ts

letter dated

HQ File RLA File Lic.No/Datei30101 03344  Defer Date:
:01/81/050/00638/AM l5/ :301241040100040/AM l5/ 120.01 .2015 I 1 .08.2015

75 Decision : NC noted that DIPP Deficiency letter was issued to the company on 23.06.2015.
As no reply has been received from the company, NC decided to send a reminder to the
company to expedite reply.

The case stands deferred to I I .08.2015.

iCase No.:29/18/81‐
ALC2/2014 Party Name:VIKETA

I                     IELECTRONICS

IHQ File               lRLA File

761:01/81/050/00648/AM15/    :34/24/040/00275/AM15/

1Decision:NC observed that the frm has fumished
i20.05.2015.

The casc stands defcrred tO ll.08.2015.

Case No.:32/18/81-ALC2/2014 Party Name:JINDAL SAヽV LTD Mcct No/Datc:6/8ト
77 ALC2/2015

3006.2015

Approved
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Decision : NC decided to ratify the norms of above AA as per written comments ol DIPP
vide U.O. No.1216212015-TSW/I0l dated 0210612015 as under:-

l. For export item at Sl. No. l, import items may be allowed as under:

(i) Import items at Sl. No. I to 9 as per SION C-1292.

For export item at Sl. No. 2, import items may be allowed as under:

(i) Import items at Sl. No. l0 to l8 as per SION C-1292.
(ii) lmport items at Sl. No. 19 viz. Sintered powder as 1.05

Kgs./Kg. content in the export item at Sl. No. 2.

(iii) Import items at Sl. No. 20 viz. Wiremesh as 1.05 Sq.Mtrs./Sq.
Mtr. content in the export item at Sl. No. 2.

(iv) Import items at Sl. No. 2l Yiz. Cement as 1.05 Kgs./Kg.
content in the export item at Sl. No. 2.

For export item at Sl. No. 3, import items may be allowed as under:

(i) Import items at Sl. No. 22 to 26 as per SION C-593.
For export item at Sl. No. 4, import items may be allowed as under:

(i) Import items at Sl. No. 27 to 3l as per SION C-593.
For export item at Sl. No. 5, import items may be allowed as under: 

,

(i) Import items at Sl. No. 32 to 36 as per SION C-593.

HQ Filc

:01/81/050/00651/AM15/

HQ Flle

:01/81/050/00652/AM15/

Casc No.:56/18/81‐ ALC2/2014

HQ Filc

:01/81/050/00675/AM15/

RLA Filc

:05/23/040/00477/AM15/

RLA F‖ e

105/23/040/00476/AM15/

Party Name:JST STESALIT
TRANSFORMERS PVT.LTD.,

‐RLA File

:22/24/040/00088/AM15/

ILic.No/Date:0510392999
128.01.2015

Status:
De ferred

Lic.No/Date:0510392998  Defer Date:
11.08.2015

Status:

Deferred

Defer Date:

1108.2015

2.

3.

4.

5.

RA may take suitable consequcntial action accordingly.

Case No.:33/18/81‐ ALC2/2014 Party Name:JINDAL SAヽV LTD MeetNo/Datc:6/81-
ALC2/2015
130.06.2015

2801 2015

z8 Decision :NC observed that reply of the company has been referred to DIPP. The

representative of DIPP stated that the reply of the party is not in accordance to their DL. NC

therefore, decided to send a copy of the DL to the party asking to furnish information in

accordance to DL.

The case starrds deferred to I1.08.2015.

IMeet No/Date:6/8ト

IALC2/2015
130.06.2015

1Lic.No/Datc:2210015181
130.01.2015

蘇f..轟fm覇罵∫騨:認謬Trnde赫
際聰 熙lF
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Case No.:44/18/81‐ ALC2/2014 Party Name:LM WIND POヽ VER McctNo/Date:6/81‐

IBLADES(INDIA)PVT LTD  ALC2/2015

Decision : NC noted that DIPP Deficiency letter
followed by reminder on26.06.2015. NC decided

The case stands deferred to I 1 .08.201 5.

ICase No.:6/3/81-ALC2/2015   Party Namc:ASTA INDIA

PRIVATE LIMITED

was issued to the company on 11.05.2015
to wait for the reply of the company.

Status:
Deferrcd

Status:
Deferred

Status:
Deferred

Status:
Deferred

静0062m5    1

AMl夕

~~霊

鴬需膚3071面075431i需31'~
ler examination of C&PC.NC decided to send a

ICase No.:36/18/81‐ ALC2/2014 Party Name:THEETA       Meet No/Date:6/81‐
IELECTRICALS PVT LTD.   :ALC2/2015

130.06.2015

IHQ File

l:01/81/050/00655/AM15/

IRLA Filc
l:05/24/040/00421/AM15/

Lic.No/Date:0510393077  1Defcr Date:
104.022015 11082015

:Decision:NC noted that DIPP Dcnciency letter was issued to the company on ll.05.2015
1fO110Wed by reminder on 26.06。 2015.NC decided to wa■ forthe reply ofthe company.

:The Case stands deferred t0 11.08.2015.

IMcct No/Datc:6/81‐

ALC2/2015
30.06.2015

HQ File RLA File Lic.No/Date:3410040933 Defer Date:
:01/81/050/00079/AMl6l :34/24/040/00292/AMt5t 06.02.2015 l1.08.2015 :

Decision: NC noted that DIPP Deficiency letter was issued to the company on23.06.2015.
.As no reply has been received from the company, NC decided to send a reminder to the
company to expedite reply.

The case stands deferred to I I .08.2015.

ICase No。 :5/3/81¨ ALC2/2015   Party Name:MAK CONTROLS  Mcet No/Datc:6/81‐
‐AND SYSTEMS PVT LTD.  ‐ALC2/2015

130.062015

IHQ File               lRLA File              Lic.No/Date:32106ケ ウ4,9  ‐Defel b五 iも : ‐
|:01/81/050/00078/AM16/     :32/21/040/00209/AM15/    112.03.2015         1l o8.2015 1

1Decision:NC noted that DeitY Denciency letter was issued tO the company on 19.05,20151
fbHOwed by renlinder on 26.06.2015. N(〕 decided tO、vait fbr the reply ofthe company.

Thc casc stands dcferred t0 11.08.2015.
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Case No.:17/3/81¨ALC2/2015  Party Name:GURU RAJENDRA McctNo/Date:6/8ト
METALLOYSINDlA PVT.   ALC2/2015
LTD.,                  30.06.2015

HQ Fllc RLA File Lic.No/Datc:0810134782  Defer Datc:

:01/81i050/00090/AMl6/ i08124/040l0046tlAl/.lsl 12.03.2015 I 1.08.2015

. Decision : NC observed that as per MSME comments vide email dated I O.O7 .2015 the Value
8a Addition for subject AA is coming out to be less than 15% which is not as per FTP

guidelines. NC therefore decided to seek clarification from RA as to how Advance

Authorisation was issued where Value Addition is less than l5%. NC also decided that the
'fechnical Authority may examine the case from wastage angle.

'fhe case stands deferred to I I .08.2015.

Mcet No/Date:6/8ト

ALC2/2015
30.062015

Status:
Deferred

Status:

Deferrcd

Dcfer Date:

11.08.2015

Status:
Deferred

Casc No.:22/3/81-ALC2/2015

HQ File

:01/81/050/00095/AM16/

Decision:NC obscrved that

Party Name:VIKARSH
STAMPINGSINDIA PVT.LTD

IRLA File

:31/83/040/00257/AM15/

the case has been rcfcrred to

Mect No/Date:6/8ト

ALC2/2015
30.06.2015

Lic.No/Datc:3110065320
12.03.2015

Ministry of Stecl.

He File RLA File Lic.No/Date:0510393668 Defer Date:

,u :01/81/050/00082/AM16/ :051241040100559/AMl5/ 20.03.2015 1.08.201s

Decision : NC observed that the case is under examination of C&PC. NC decided to send a

reminder to C&PC to expedite the reply.

The case stands deferred to I 1.08.201 5.

The case stands defcrred to ll.08.2015.

Case No。 :9/3/81‐ALC2/2015   Party Name:RECALIA
ILAMINATES

Case No.:10/3/81-ALC2/2015  Party Name:WELSPUN CORP
ILTD.

HQ Filc RLA Filc

:01/81/050/00083/AM16/        :34/24/040/00338/AM15/

Decision:NC decided to ratify the norms of abovc

vide U.O.No.12/62/2015-TSW/114 dated 02/06/2015

1. Quantities of export products at Sl. No. I &
in addition to their weights.

l. OD 499.70 mm x 26mm WThk-qtY
2. OD 513.70 mm x 33 mm WThk- qtY

Mcct No/Date:6/8ト

ALC2/2015
30.06.2015

Lic.No/Datc:3410041062

20.03.2015

Approved

AA as per written comments of DIPP

as under:-

2 may also be specified as under

1592 mtrs.,
967.20 mtrs.
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‐      3.  OD 448.10 mm x24 mm WThk qty 1775 mtrs.
:     4.  OD 460.10 mm x30 mm WThi← qty 809.80 mtrs.

1  2. Word“ Rdevant"may be pre■ xed with the desc」 p●ons ofimpon hems at sl.
I     No.1&2.

1  3. Thickness ofimportitems at Sl.No.1&2 may be spccincd as``24 mm,26
1      mm,30 mm,33 mm''.

1   4. Taking clue from SION at Sl.No.C-1292,quantities ofimport items may be
l          aHowed as under:

l      i・  Quantity of impo■ item at Si.No.l may be allowed as applied for i.e.
1                1637.20 MT asi.05 MT/MT contentin the cxport products at SI.No.l.

I      H. Quantity of import item at Sl.No.2 may be a1lowed as applied for i.e.
1              1637.20 MT asl.05 MT/MT contentin the export products at Sl. ]No.2.

I     面. Quanthy ofimport■em at Sl.No.3 vizo Welding Wire may be allowed
‐               as applied for i.e.12928.6 Kgs.

市.  Quantity ofimport item at SI.No.4 viz.Epoxy Powder may be a1lowed

,                as 5567.4 Kgs inclusive of5%wastagc.
I       V.  Quantity of import item at Sl,No.5 viz.Adhesive may be a1lowed as

1       3371.4 Kgs inclusive of 5%wastage.
1     宙・ Quanthy ofimportitem at Sl.No.6宙 z.Polypropylene may be a1lowed
l       as 53788 Kgs.inclusive of 5%wastage.
I      VH.  Quantity ofimport item at Sl.No,7 viz.Internal Epoxy Lining may be
l       a110Wed as 5119 Kgs.inclusive of 5%wastage.
I    Vili・  Quanthies ofimpo■ hems tt Sl.No.8 may be a1lowed within 6%of fob

l               Value Ofexports.

IRA may take suitablc consequential action accordingly.

ICase No.:4/3/81‐ ALC2/2015   Party Name:ITP ELECTRONICS Meet No/Date:6/81-     Approved
l                      lPRIVATE LTD           IALC2/2015          ‐

1                           1                           130.06.2015             1

1HQ Filc               lRLA File              Lic.No/Date:0510393684
101/81/050/00077/AM16/       105/23/040/00578/AM15/       123.03.2015              1

1Decision:NC decided to ratify the norms of above AA on rcpeat basis as per writtcn
lcorninents of DIPP vide l」 .Oo No.12/82/2015-TSW/88 dated 14/07/2015 as under:‐

881     1. Net weight of export product mav be specined as 20037 Kgs.

1          2. Quantity of impOrt item at Si. No.l maybea‖ owed as applied fori.e.17675 Kgs.

l      inClusive of l%wastage.
1       3. Quanuty ofimportitem at S.No.2 may be allowed as applied fOri.e.170520 Meters

l      inClusive of l.5%wastage.
:          4. Quantities ofimport items at S.No.3&4 may be a‖ owed as app‖ ed fori.e.10′ 50′000
1             Nos.&3′ 50,000 Nos.respectively on net to net basis.

1         5。  Quantity ofimport item at S.No.5 may be a‖ owed as apphed fori.e.42630 Meters
l              inclusive of l.5%wastage.
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5. Quantity of import item at S.No.6 may be allowed as applied for i.e. 74.6

inclusive of L.So/o wastage.

RA may take suitable consequential action accordingly.

Kgs.

89 
Decision : NC decided to ratify the norms of above AA as per written comments

vide U.O. No. 30(65)/15-ME dated 1410712015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:7/3181-ALC2l20l5 Party Name:LM WIND POWER Meet No/Date:6/81-
BLADES (TNDIA) PVr. LrD 

i!8:::rr:

Case No.:13/3/81¨ALC2/2015

HQ Filc

:O1/81/050/00086/AM16/

HQ File

:01/81/050/00080/AM16/

Party Name:WIELAND      Mcet No/Date:6/8ト
METALSINDIA PRIVATE   IALC2/2015

30.062015

Lic.No/Datc:0710107915

‐24.03.2015

Lic.No/Date:0710107924  Dcfer Datc:
25.032015               1108.2015

25.032015 11.08.2015  ‐
HQ File

:01/81/050/00085/AM16/

The casc stands deferred to ll.08.2015.

Case No.:19/3/81-ALC2/2015 Party Name:LM WIND
POWER BLADES(lNDIA)  ALC2/2015

LTD.,

RLA F‖ e

:07/24/040/00448/AM15/

RLA Flle

:07/24/040/00435/AM15/

Approved

Of MSME

Status:
Deferred

90

Decision : NC observed that the case is under examination of C&PC. NC decided to send

reminder to C&PC to expedite the reply.

The case stands deferred to I I .08.201 5.

Case No.:12l3181-ALC2l20l5 Party Name:LAXMI Mcct No/Date:6/8ト Status:
DeferredELECTRONICS MOULDS&  ‐ALC2/2015

PRECIS10N ENGG P LTD.   30.06.2015

RLA File ILic.No/Date:0710107922  1Dcfer Datc:

91
:07/24/040/00464/AM15/

Decision : NC noted that DeitY Deficiency letter was issued to the company on 19.05'2015

followed by reminder on26.06.2015. NC decided to wait for the reply of the company.

Mcet No/Datc:6/8ト Status:
Deferred

PVT.LTD 3006.2015

ILic.No/Datc:0710107923 
‐
Defer Date:HQ File              RLA Flle

:01/81/050/00092/AM16/     107/24/040/00441/AM15/      .25.03.2015             11.08.2015

Decision:NC observed that the case is under examination of C&PCo NC decided to send

reminderto C&PC to expedite the reply.

The case stands deferred to ll.08.2015.
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Meet No/Datc:6/81‐

ALC2/2015
3006.2015

HQ Filc RLA Filc Lic.No/Date:0410160382  Dcfer Date:
:01/81/050/000931AM16/ i04/24/040/003l9lAMl5/ 06.04.2015 I 1 .08.2015

gg Decision :NC observed that the case was referred to MSME. NC also noted that MSME has
returned the application with the remark that the case does not pertain to them since the items
of import are restricted classified under hazardous. NC decided to refer the case to MoEF for
examination.

The case stands deferred to I 1.08.2015.

Meet No/Datc:6/81‐

ALC2/2015
30.062015

|  IHQ File               lRLA File               Lic.No/Date:0310795242  Defer Date:
|   :01/81/050/00098/AM16/       :03/94/040/01224/AM15/       10.042015               11.08.2015

1941bもι:ζ161:ヽこ A616a tA五 1 51Pl beA`iさおも,13ttさ :↓五ζ iζさ68a t6 1A3 86ふ |五五yもA'jib`:26iも .

I   As no reply has been received fronl the company, NC decided tO send a rcrninder to the
‐  ‐company to expedite reply.

|  :The case stands deferred to ll.08.2015.

Case No.:2613181-ALC2l20l5 PartyName:DIAMOND Mcet No/Datc:6/81-
ENGINEERING(CHENNAl)  ALC2/2015
PVT LTD 30.06.2015

‐HQ File               lRLA File              lLic.No/Date:0410160401  Defer Date:
101/81/050/00099/AM16/       :04/24/040/00332/AM15/        10.04.2015               11.08.2015
95 Decision:ヽё Aotea that DiP1 5eAliさ ncy ietter↓ as issued lo thc com`any 6A 23166.2615.
As no reply has becn reccived frOnl the company,NC decided tO send a rernindcr to the

company to expedite reply.

IThe Case stands defcrrcd to 11.08.2015.

Case No.:20/3/81¨ALC2/2015  Palty Namel」 AIN METAL
ROLLING MILLS,

‐Case No。 :25/3/81-ALC2/2015  Party Name:ALPINE
STAMPINGS

Case No.:24/3/81¨ALC2/2015  Party Namc:GURU RAJENDRA MeetNo/Datc:6/81‐
METALLOYSINDIA PVT    ALC2/2015
LTD.,

RLA File

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

30.06.2015

Lic.No/Date:0810135088  Defer Date:HQ Filc

:01/81/050/00097/AMt6l :08124/040/00009/AMt6/ 23.04.2015 I 1.08.2015
96 Decision :NC observed that as per MSME comments vide email dated 29.05.2015 the Value

Addition for subject AA is coming out to be less than l5% which not as per FTP guidelines.
NC therefore decided to seek clarification from the party. NC also decided that the Technical
Authority may examine the case from wastage angle.
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The case stands deferrcd to ll.08.2015.

Case No.:1/3/81‐ ALC2/2015   Party Name:HARSHINI EPC   IMcct No/Date:6/8ト
IPVT LTD               IALC2/2015

130.062015

HQ File

97 :01/81/050/00074/AM16/

RLA File

:09/24/040/00535/AM15/

Lic.No/Date:0910061983

0605.2015

ALC2/2015
30.06.2015

Lic.No/Date:0310795878

13.052015

Status:
Deferred

Defer Date:
1 t.08.2015

Hence NC

Status:
Defe rred

Defer Date:
1 L08.2015

Hence NC

Decision : NC observed that copy of application has not been received from RA.

decided to send e-mail to RA to forward copy of the application.

The case stands deferred to I I .08.201 5

Party Name:UM CABLES LTD., Meet No/Date:6/81-Case No。 :2/3/81¨ ALC2/2015

HQ File

101/81/050/00075/AⅣl16/       1

Decision:NC observed that

decided to send e― mailto RA

The case stands deferrcd to l

RLA Flle

:03/95/040/01040/AM15/

copy of application has not been received from RA.

to forward copy ofthe application.

1.08.2015.

Offline Agenda Meeting No. 06/81 dated 30'06'2015

Sl.No.60
M/s. Powergear LimitedCase No.AR― 19

F.No.01/81/50/798/AM07/DES― II

@ in adhoc Norms in respect of Advance

License No. 0310732920 dated 30.04 -2013'
Dated:-30.06.2015

ffivedthatthefirm*u'ai,."t"otoupp"u,beforeNCforpersonalhearing.
The firm requested to defer the case for next date of the meeting, since they could not receive

the letter in time. NC decided to defer the case.

The case stands deferred to I I .08.201 5.

Sl.No.61
いls_N血こShah Hardfacc Pvt.Ltd.Case No.AR-22
F.No.b1/81/50/122/AMi4/DES― HMeeting No.06/81

@dhoc Norms in respect of Advance

License No. 03 10732920 dated 30.04.201 3'
Datcd:-30.06.2015

Gtt"r *at itsued to the company on 19'03'2015n."i.ion : NC noted that DIPP Deficienc

i i;6r r
' ,"1

' i ., .'. 'i-ii!da,
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followed by reminder on26.06.2015. NC decided to wait for the reply of the company.

The case stands deferred to I 1.08.2015.

SIo No。 62

Case No.AR-23 M/s. Angelique International Limited
Meeting No.06/81 F.No.01/81/50/271/AM13/DES― II
Dtted:-30.06.2015 Request for amendment in adhoc Norms in respect of Advance

License No. 05 10334458 dated I 2.09.2012.
Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No.l2l82l20l5-TSW/23-A/R dated 1410712015 as under:-

L. Net weight of export items at Sl. No. 7,2 & 3 may be modified as 26.243 MT,
1.059 MT & 18.354 MT respectively.

2. Word "Relevant" may be prefixed with the description of import item.
3. Taking clue from SION C-893, quantity of import item may be allowed as 59.387

MT as 1.30 Kg./Kg. contents in export items after taking 1/3'd recovery from
scra p.

RA may take suitable consequential action accordingly.

SIo No.63

Case No. AR- M/s.KEI Industries

Meeting No. 06/81 F.No.01/81/50/436/AMi4/
Dated:-30.06.2015 Request for enhancement of Norms in respect of aav.ance

Authorisation No. 0510371965 dated 26.1 l.2Ol3.
Decision : NC noted that the reply of the firm hta
of DIPP stated in NC meeting dated 30.12.2014, that the company was request"d to provide
relevant Shipping Bills correlating the inputs mentioned in the subject authorization and they
may be directed to produce the same. NC decided to send a letter to the party to furnish a
copy of the shipping bill.

The case stands deferred to I I .08.201 5.

Case No. AR- M/s. Narayan Powertech Pvt. Ltd.
Meeting No. 06/81 Fo No.01/81/50/1642/AM04/
Dated:-30.06.2015 Request for fixation

Authorisation No.
of Norms in respect of Advance
3410009867 datcd 04.03.2004.

Decision : NC noted that reply of the c
of DHI stated to direct the pa.ty to fu.niih e*po.t/import documenls and also copy of the
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shipping bill. Accordingly, NC decided to send

documents and copy of the shipping bill.

The case stands deferred to I 1 .08.201 5.

a letter to the party to furnish export/import

Sl.No。 65

Case No. AR- M/s. Crompton Greaves Limited

Meeting No. 06/81 Fo No.01/81/50/262/AM14/

Dated:-30.06.2015 AdvanceRequest for fixation
Authorisation No.

of Norms in respect of
03107 46162 dated 2 I .08.20 I 3.

ncyletterwasissuedtothecompanyonl9.03.2015
followed by reminderon 14.05.2015 and final reminderon 26.06.2015. NC decided to wait

for the reply of the company.

M/s. Crom Greaves LimitedCase No. AR-
F.No.01/81/50/311/AM13/Mceting No.06/81
Request for fixation of Norms

Authorisation No.03 I 0709770 dated

in respect
20.09.2012.

Dated:-30.06.2015

ed to the company on' I l'05'2015

followed by reminder on26.06.2015. NC decided to wait forthe reply of the company'

The case stands defcrrcd to 11.08.2015.

SIo No.67
M/s. Sterlite Industries (l) LimitedCase No.AR… 3

F.No.01/81/162/96/AM12/Mcetin2 No.06/81
Sterlit"indrttries (l) Limited to ratify ad-hocRequest of M/s. Sterlite Industries (l) Llmlted to ratlly ao-noL)

norms in respect of Annual Advance Authorisation No.

3510030590dated 15.06.2010.

Dated:‐ 30.06.2015

rifien comments of MSME

vide U.o. No.30(64)/15-ME, dated 1410712015 (copy enclosed).

RA may take suitable uential action accordi

M/r. Higtltemp Furnaces LimitedCasc No.AR-12
F.No.01/81/50/408/AM14/DES― IIMeetins No. 06/81
Of M/s.Hi Fr"r".* Limited for ratifi catiq,-ed-

Dated:-30.06.2015

35
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hoc nOrrns in respect of Advance Authorisation No.0710098546

dated 25,09.2013.

Decision:NCdecidedtoratifythenormsofaboveAAasper*.im
vide U.o. No. 3(32)/2014-TSW (B)t255 dated 03/07 t2015 (copy enclosed).

RA may take suitable consequential action accordingly.

t:i ir. " ,,.' . i-: t'i"', '. - ,,rr,i {)riicef
, .'" , :1. :;1: q' ,'. ' :iii1t;

l-:i :' - r, . : r'.' li]! {,i ij.arf j,'in 1-rade
4r. i ..: .: ,, I .f ;1..:. ol cori:metcl

1t. i?? a::f;1. ={g 1414ti
Ud1,r:p f!ft1r:v!n, ligw Dslhl

SIo No。 69

Case No.AR-13
_M∠§:Higいtemp Fumaces Limhed

…

p6/81 F No.01/81/50/417/AM13/DES― II
Dated:-30.06.2015 Request Of M/s.卜 Iightcmp Furnaccs Lirnited fOr ratiflcation ad―

hoc nOrms in respect Of Advance Authorisation No.0710092293

dated 05.12.2012.

■Jeclslon:Nし oeclded to
vide U.o.No.3(44)/2013¨「

RA may take suitable cOns(

ratily the nOrms of above AA as per wHtten cOmments Of DHI

「SW(B)/223 dated 16/06/2015(copy enc10sed).

SI.No。 70

Case No.AR-14 M/s. Videocon Industries limited
Meeting No.06/81 F.No.01/81/162/45/AMI`/DES― H
Dated:-30.06.2015 Request of M/s. Videocon tndu

hoc nOrms in respect of Advance AuthorisatiOn No.0310211677

dated 02.07.2003.

Forthe purpose of redemptiOn′ Advance Authorization may be ratified on repeat basis as
their A A.No.0310184941 dated 20.02.2003 ratified in NC rneeting No.17/04 dated 13.08.2003.

RA may take suitable uential action accordinsl

Decision : NC decided to ratify
vide U.o. No.l2l82l20l5-TSW il4-A/R dated I 4/07/2015 as under:-

Case No.AR¨ 15 M/s. Videocon Industries limited
Meeting No. 06/81 F.No.01/81/162/46/AM16/DES¨

II

Dated:… 30.06.2015 Request of M/
hoc norms in respect of Advance Authorisation No.031003g799
dated 25.05.2000.

comments of the representative of DIpp as under:_

ndard Deficiency Letter.
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The case stands deferred to I I .08.201 5.

SIo No。 72

Case No.AR-16 M/s. Dynamic Cables Pvt. Ltd.

Mceting No.06/81 F.No.01/81/50/272/AM14/DES¨ II

Datcd:-30.06.2015 Rcquest of M/s.Dynarnic Cablcs Pvt.Ltd.for ratiflcation ad― hoc

norms in respect of Advance Authorisation No. 1310044136

dated 28.08.2013.

fythenormSofaboveAAasperwrittencommentSofDIPP
vide U.o. No.l2l82l20l5-TSW /16-A/R dated 1410712015 as under:-

l. Voltage rating of "0.6 KV/1.0 KV" may be specified with the description of export

items at Sl. No. 1,2 &3.
Words " Aluminum Conductor, XLPE insulated, Armoured" may be suffixed with

the description of export item at Sl. No. 4.

Net weight of export items at Sl. No. 1,2,3 &.4 may be specified as 9336 Kgs',

5405 Kgs., 6049 Kgs. & 52460 Kgs. respectively

Quantities of import items at sl. No L,3,5 & 7 viz. Alumimium lngots may be allowed as

applied for i.e. 6913 Kgs., 3920 Kgs., 4386 Kgs. & 6000 Kgs. respectively on net to net basis

as claimed by the firm.

Quantities of import items at sl. No. 2,4,6 & 8 viz. XLPE Compound may be allowed as

2423 Kgs.,1485 Kgs., L663 Kgs. &76428 Kgs. respectively on net to net basis as claimed by

the firm.
6. Quantity of import item at Sl. No. 9 viz. Copper Tape

1524 Kgs. on net to net basis as claimed by the firm'
may be allowed as aPPlied for i.e.

3.

5.

7.Quantity of import item at SI.No.10 Viz.Steel VVire may be alloWed as

26264 Kgs.on net to net basis as claimed by the firm.

RA may take suitable Qonsequential action accordingly.

applied for i.e.

Sl.No。 73
M/s. Videocon Industries limitedCasc No.AR-17
F.No.01/81/50/746/A¨Meeting No.06ノ 81

stries Limited for ratification ad-

hoc norms in respect of Advance Authorisation No. 0310413619

dated 27.12.2006.

I)atcdi-30.06.2015

as Per written comments of DIPP

vide U.o. No.l2l82l20l5-TSw 117-AlR dated 1410712015 as under:-

For the purpose of redemption, Advance Authorization may be ratified as under:

l. Words " Copper, Length:O.5 tt't.t.tl' *uy b" tuffi*td *it



item at Sl. No. 3.

2. Words " PCB with microprocessor" may be suffixed with the description of import

item at Sl. No. 6.

3. Import items at Sl. No. I to 6 may be allowed as per General Note-4 for
Engineering Products.

RA may take suitable consequential action accordingly.

Date:10.07 .2015
Place:New Delhi

r)
lll/\t-1 ---(Pradyumrld Sahu)-

Foreign Trade Development Oflicer

ili3t{ Er'!-ff Prdc\ trYU nl N.A, AAH U
tt*- *rt-a fiqi-ri 1;rl.,Ycrfl

FfJr€:i!rj Tra!*e Devs!o[.] rnent Offlcar
i"*i$ aerwrr qrdffrc5erq

Dlr€rtorar€ Gen.grat drf Fdrer:gn fradeqrBtq @qp17 P"r6- or Goirmcia-

"offiLffii"]f*&ffi,,,
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Ministry of Hcavy lndustnes 8ヒ Public Enterp五 ses
Department of Heavy lndustty

TSW(B}Section

SutteCt:ApplicatiOn Of M/s TechnOmak Prdect(1)PVto Ltd.for ratiflcation Of no...■
Of

AA No.0410149963 dated 18.09.2013.

Reference:DG「FID Note No.01/81/50/181/AM 15/DES― I1/41 Dt.28.05.2015

0/o DG「F may refer to■ ....も reply dated 14.05.2015 forwarded tO this orlce
under above reference.Based on infOrmation inade avanlable in their reply the propOsal

ls reconlrnended as under:

Ex,ort Product:

Pre― Fab五 cated Structural Platibrm

Steel Structure E-1,E2,E3,E4,E5
weight-48953.22 kgs.)-l SCt.

Iコmport ltems:

for Power Plants (including Handrail, Gangway,
& CI and other parts) in CKD condition (Total Net

(Gajraj Singh)
Sr. Development Officer

r

/｀

円 DO,DES― II,DG町 .

DHI UO No.3(57)/2014/TSW(B)/ dated 07.07.2015.

0

Sl.No Import Items recommended
1-5&
12-25

Beams, Angles, Section & Ms
Flat Bar

I.O2 kg/kg content in the export
product.

6&
26-31

MS Pipe of relevant dia. l.O2 kg/kg content in the export
product.

7-11&
32-38

Steel Plate of relevant thickness 1.05 kg/kg content in the export
product.

39-70 Stair treads and Grating of
relevant sizes.

Net to net basis i.e. 1 kg/kg content in
the export product.

1-8 Components as per description
given in the authorization 澪黒 翼Ъ露品∬

nd.°nJGッ4

This issur with the approval of IA(KKT).

′

・

: .2`

99



Departlnent of lndustrial Policy`&Promotion

(TSVり

NC PIeeting 30/07/2014‐ Case No.43/24/81(Ⅳ1/S・ ⅣIan lndustries(India) LiIIlited)

(Advance Authorization No.0310755802 dated 28.10.2013)

Taking clue from SIONs,C‐ 593& C-1292,Advance Authorization may bc ratifled

as under:

1. Words``〕DFBE Coating thickness of 810 Nlicron''Inay be added、
vith the description

of export itein at Sl.No.1.

VVords`6of relcvant gradc&thickness''may be added、 vith the dcsc五
ption of import

items at Sl.No.1&11.
Thickness of import item at Sl.No. l may bc amended from``8 rllm to 40 111m"to

``0.2811N,0.3121N2% 0.3751N''

見】宵:`3鳴IT‰:器/」Tttnttif may bC tt°
Wcd益 叩メbdおrに

lthe cxport products at SI No.1だ し3.

Quantity ofimportitem at Sl.No.2 mtt be a1loWed as applied fori.e.167.469 MT.

Quantity Of import item at Sl.No.3 may be a1lowed as l163.618 MT inclus市
c of

5ツ6ヽvastage.

剛よ謂肥1曜:乱:W雅 1littit鮒:冴鮮脚 誡『1庶
at Sl.Nol&2.

8. Quantities of irnport
ll.752 ⅣITそ%192.72

at Sl.No.2.

items at Sl. No. 5 & 6 may be allowed as applied for i.e.

MT respectively taking clue from sIoN c-1292 for export item

（
∠

3.

4.

7.

く
フ
　
κ
υ

9.

10.

Quantities of import items at Sl. No' 7 to

export itemat S1. No. 3.

Thickness of import item at Sl. No. 11 may

10 may be allowed as SION C-593 for

be amended from " 8 mm to 40 mm" to

"0.500IN"
1 1. Quantity of import item at Sl. No. I I may be allowed as applied for i'e' 4639'734}|dT

u't.orurMTcontentintheexportproductatSlNo.2.

Norms committee maY take a view

/ -,-t 

€

_ z L-_ (\r ,.a

(S.K.Jain)
DeveloPment Olficer

:讐::÷RI計ギデ岩号:;〕;::_Tsw/40 dated  27/09/2014

プ。
`′

ノζ

評嬬
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■=二
Jed肇
i嚢襲蕃霧:聴::お

轟∬労:T2“ 3ヽ Sued
3P,V。 :_:

lo: haradhan das@niC in

Cci N Nagattanく n nagaralan@manindS Org>

ｔｅ
　
ｍ

Ｄ

町

08/13/14 01 15 PM

MAN Eximく manexim@maninds org>

（∠

３

４

Deai" Sir,

This is with refer-ence ic ,;our. beiow ernaii, we would tike to inforrn your that we have

eiiee*vsuornii i,..e csreiis as requi:-ec by vou vioe ow tJtte'cated 03-07-2C14 to your office

as wei! as ic .sh* s;;;;i' Kr;ar .tatrl 3l 'i o , oiFp-l*itu'" in we have given the below

cieiaiis-

_ Qucle-

piease arso refer to the clarification required by,[c vide its meeting No' 3/81 -ALc212014

dared 06-05-2014. The expori ,, ,"iEI tjl""r*'*pg1-u we give below the details

1-」

:L「11lζ:盤 111「ITnNo lS0530161693dated1440-2013,lSSued tO_im性ed(PSU)(COpy enc10Sed)二 _′´

CIF Value      ation issuき
dt。 loCLis under ZerO Duty Scheme

The EPCG AuthOriSatiく      ,___」 ^^+^⌒
「
pr∩ AHtthorisatlon iSThe EPCG AutnOrisallo11lbわ

uCuしυ IVV― ●~……~―

PcG AuthOriSauon is Rs
The Duty SaVed Amount aS mentiOned On the EI
51,72,16,602_00
5Tれ e ProducttO be rnanufaCtured by lOCL―

Please referto the

conditiOrl sheet attached ofthe EPCG AuthOriSation No 0530161693
dated 14-10-2013 isSued tO l()CL

6 Trle EPCC AuthOrisation holderintendS tO diSCharge the eXpo純
め輛
価
脚l鴛誦瀾 :ま!:::;T"exp°

rting ttems
nc10Sed)_・・

= UnquOte_

大ヽⅣe have attached the copy ofthe letter 03-07-2014&EPCG AuthOrlSation of10CL fOr

vour kind referenCe

Klndly COnfirrn the Whether 
Ⅵ′e ShOuld SubrYlitthe details Once again tO your offiCe.

RegardS,

shashiral MH

蛭d

翼瞥『』:早馴:lane(we鋤 ,

も嘲ラ儡鶏

EPCG AuthoriSation copy pdf(838k3)
RatricatOn Of Norms― COVering Letter pdf(170kB)

static/1a)′ otit/ShCll htⅡll?lang=en―
ヒIS&30.0.0.1_020202

41
httpS:′ /nlail.8oV.in/iヽ
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A166477600

駒
aili manex:m@maninds.org

へuthorization No_0310755802 dated
7。

|.|

>FronI Haradhan Dasく haradhan.das@nic_in>
>Tci aha@maninds.orOl enquiry@maninds org           .
>

>

>

>オGOVERNMENT OFINDIA'
>

>

>ナ MINISTRY OF COMMERCE&INDUSTRY十

>=DEPARTMENT OF COMMERCE・

>・DIRECTORATE GENERAL OF FOREIGN TRADEナ
>

>ナDES II SECT10N,ROOM No.404,4Ath Floor,焙 UDYOG BHAWAN:ナ

>'NEllV DELH卜 11001‐ li VVebsttei_…dgft.90V.in'く httpi//wwW nicinノ
eximpol>キ

オ

>

>

>   ′/
>

>File No 01/81ノ 050ノ218ノAM14ノ

>

>

>

>Dated:                     、
>                                ｀

>To
>

:::1611:1):ll:11::3号 1::.::ミ_・
 810.2013

>

>Slr,

IPleaserefertosubiectrnentiOned above.You are alSO requested to Clarify as to Whetherit

https:ilmail.gov.ini iwc-static/layout/shell.html'?lang:en-us&i 0'0'0' I 
-020202

牛γ

8/13/2014
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≪藁塾:運熟 孵釧礎瀧蘇諾蒻難
d

r orov:轟 edi

′  >
|  >EPCG liCence n壼錦ber and date
>

>(:)CiF Valじ e oftい e ilceilce

>

>(1:)υ Vhether this iicence、 ″asissued under Zero duty or 3 per cent Scheme
>

>(i:1)COStOm duty saved amount
>

>(iV)PrOducts to be rTlanufactured_

>

>(V)=OW EPCG licence holderintends to discharge the EO a9ainstthe EPCG licence
>

>2 You are,therefore,once again requested to furnish the requisite detalls vvithin 3 weeks

f「om the date ofissue ofthis letter.丁 he inforrnation/reply rnust be sent to the authorities as

mentioned in the letter referred to in above paragraph
>

>Yours faithfu‖ y,

>

>(Haradhan Das)
>

>Foreign Trade Development Officer
>

>丁el:011-23061562/Ext.267
>

>

>

1lttpsi//nlail gov in/i、 vc_static/1ayout/shcH.htlttl?langien― us&3.0.0.0.1 020202
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Government of India

Ministry of Communications and Information Technology

Department of Electronics and Information Technology

Er ectroni c s 

*-;H; -i',: 3r: 
c omP I ex

Sub:Ratiflcation of norms in terms of Para 4.7of HBP。 (Vol・ 1)in respect of

Advance  Licence No. 0510370995 dated  13.11.2013  issued  to P1/s.
Bartec lndia Pvt. Ltd,New Delhi.

Refercncc DGFT U.〇.No.01/81/50/433/ANl14/DES-11/297 dated 19.2.2014 vide

which commcnts ofthis Department havc becn sought On thc激 2ovc mcntioncd application

of  M/s.tO M/s Bartec lndia P、■.Ltd, New Dclhi for ratiflcation of thc nollllS Of

advance licencc issued under Para 4.7 for export of``Amadas(Analyser 
Ⅳlanagement and

Data Acquisition System).''

2.The FOB value of cxport is Rs.24,516,883.00(USS 400,603.00)and CIF valuc of

lmportis Rs 21,319,027.00(USS 342,749.00).

驚 F 躙lntability clause.

Director

Tel.24369904

an DG

DIT U.O.No. W-27/10/2014-IPHW dated 14.8.2014

4-今
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#,'
Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(BI Section

SubieCt:Application of M/s MilCen En」 neerS fOr ratiflcation of norm of AA No.

0310758104 dated 18.11.2013

Refcrence:  DG「F  ID  Note  No.01/81/50/448/AM14/DES― I1/22  Dt.
0705.2015

Reference above application and based on inf0111■ ation made available in

thc subsequcnt reply,thc propOsalis recomlnended as under:

Lっort Product:Bushing Metal part assembly for Transfo....er-3343 No

(Net wcight/Unit-6.l kg.)

Imっort ltems:

口4群ィ
Sr.Devclopment Offlcer

rDO,DES― II,DG「F
DHI UO No.3(42)/0310/M1/2014/TSW(B)/        dated 17.06.2015.

ぽ

Sl NO Import Item Quantity recommended
1 Copper Bars/Rods/ Strips l.O2 kg/kg content in the export product.
2 Brass Bars/ Rods/Strips l.O2 ke/ke content in the export product ,

3 Porcelain Insulators Net to net basis.

This issue with the approval of IA(KKT).

行



2l-
3o .4./4

Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

subject : Application of M/s Texmaco Rail & Engineering Ltd. for ratification of
norm of AA No. 0210196856 dated 26.1t.2OL3.

Refcrence:  DG「T  ID
28052015

Note  No.01/81/50/125/AM15/DES―I1/40

o/o DGFT may refer to firm's reply dated og.0s.2o1s forwarded to this
office under above reference. It is observed form the reply that the firm has
proposed to procure import items listed at 51. No. S, 7_lO, l3_1g,24,25 & 45
domestically and hence requested for deletion of these items. Further they have
requested to include certain more items in the import list. Apart from these
changes they have also proposed to modify description of export products
broadly categorized in 4 categories and hence major amendment in the
authorization is involved.

In view of the above and since there are major changes in import & export
items, the firm may be requested to get amended their authorization in the hrstinstance. I

This issue with the approval of IA (KKT). ll

f ,k,,_
(Gaj raj Singh)

「

FDO,DES― II,DGH
Sr.Developmcnt offlcer

dated 19.062015.DHI UO No.3(85)/2014/TSW(B)/ (く
3S)

ら0.●
ジ

4-6



Ministry Of Hcavy lndustries 86 Public Enterprises

Department OfHcaVy lndustry

TSWfB)Section

Request Of M/S Delphi cOnnectiOn Systcms lndia Ltd.fOr ratiflcation of

nornl ofAA No。 lo10o55822 dated o4.12.2013.

「

FUO No.01/81/50/409/AM14/DES― I1/144 dated 20.03.2014.

with the approval of IA(KKT).

)/1010/DK/2014/TSw(B)/

j

lre D/o chemical&P≠ ro

Sr.Development offlcer

dated 15.04。 2014.

イ

ィ|｀

得

i

/

Z
紳
/

Reference above, the application of the firm has been examined and it is::
observed' that the firm has proposed to import raw material and components
required 'for the manufacture of connector cable Harness of different specification.
Basёd On infOrmation subnlitted a10ng with the application,cOmpOnents propOsed

V       ―
― rr― ― ― ―

― `V‐ ‐
, VV一 `rVエ

ム し
・

■ し OP■ υ
Pυ

Oし u

t°‐,,|:'P9rted ?n net_tO_net basis rnay be al10wcd as per cOndition of GN-4 for

Isuttect

mo_ ES⊇_DGr.
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3010612015 - Case No. 18/24181 (M/s Shalimar Wires Industries
Ltd.) (Advance Authorization No.0210198164 dated 26.12.2013)

Advance Authorization may be ratified as under:

l. Word "of relevant grade & diameter" may be added with the description
of import item at Sl. No. 1 and its quantity may be allowed as 45900 Kgs.
as 1.02 Kgs./kg. content in the export product taking clue from SION
c-2018.

2. Quantity of import item at Sl. No.2 may be allowed upto 2 % of FOB
value of exports.

Norms committee may take a view

′ ″満 叶
(S.K.Jain)

Developmcnt Ofrlcer

Norms Committee Ⅱ
E)IPP No.12/82/2015-TSW/26 dated  14/07/2015

棉
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1710612014 - Case No.22124181 ( M/s. Ratnamani Metals & Tubes

Limited ) (Advance Authorization No. 0810127694 dated 03.01.2014)

Advance Authorization may be ratified as under :

1. Words " OD i0.75 Inches and Wall thickness 6.35 mm,7.80 mm,

9.27 mm &. 12J0 mm " may be suffixed with the description of
export products at Sl. No. 1.

2. Words " OD 10.75 Inches and Wall thickness 7.80 mm, 9.27 mm,

12.70 mm, 11.13 mm & 12.70 mm " may be suffixed with the

description of export products at S1. No. 2.

3. Quantity of export product at Sl. No. 1 may also be specified as

115920.47 Sq. meters.

4. Quantity of export product at Sl. No. 2 may also be specified as

6464.49 Sq. meters.
5. Export products at Sl. No. 1 & 2 to contain 12396.1 MT &

550.953 MT of Carbon Steel respectively.

6. Words " of relevant grade & thickness " may be suffixed with the

description of Import items at Sl. No. 1 to 5.

7. Taking clue from SION C-593, quantities of import items may be

a1lo、vcd as tlnder:

(1)Qualltity of import
13016.535 ⅣIT as

product at Sl.No.1.

:   (ii)Quantiサ Of impo■ item
578.5 NIIT as l.05 Kgs./Kg.

item at Sl. No. 1 maY be allowed as

1.05 Kgs./I(g. content in the export

at Sl. No. 2 may be aliowed as

content in the export Product at

Sl.No.2.

(iii)Quantity Of impo■ item at Sl.No。 3 may be allowed as

79.892ヽ4T as l.05 Kgs./Kgo content in the export product at

Sl.No.3.

(市)Quantity of import itcm at Sl.No。
4 may be a1lowed as

l14.45 MT asl.05 Kgs./Kgo content in the export product at

Slo No.4.

(V)Quanthy of import item at Sl.No.5 may be allowed as
137.113 ⅣIT as l.05 Kgs./Kgo content in the export product

at Sl.No.5.

NollllS COInlnittee may take a view

′ /猛ち,.
(S.K.Jain)

Development OfflCer

SヽV/101 dated 09/07/2014

（
　

，
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Department of lndustrial Policy&Promotion

Nl鰤
iI讐艦 :rg艦燎」l為)・

Vα81(Wtt Лndd and→ Lm“ed)
70 dated 25。04.2014)

Taking clue froln SION C-593,advance Autho五
zation lnay be ratifled as

under:

1. Thickness of import iteln at Sl.No.l may be modifled as O.250"

(6。35 MM)&0・ 307"(9.27 MM).

2. ThiCkness of import item at Sl.No.2 may bc mOdifled as O.438"

(H.12 MM)&0。 500"(12.7MM)。     、

(i)TOtal quantity of import item at Sl.No.l may be a110Wed as
122.85 ⅣIT as l.05 ⅣIT/MT cOntent in the expOrt prOduct as

undcr:

Thickness O.250"(6.35 MM):103.95 MT    `

①熙繊lttmi鵠轟雛響詠 刷
°
胤iS

砒撫誂酬"糀′洲 ::::鶏

Nol・ 1・S COnlmittec may take a view

6-t a^.

(S.K.Jain)
Development Officer

Norms Committee II
DIPP N". 12189 12014-TSW/1 39

ル 1が
°
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Departrnen1 0f lndustriaI POlicy“ ■PromotiOn

(TSヽV)

NC ⅣIeeting 19/o5/2015-Case No。 36/15/81(ヽ4/so ⅣIan lndustries(India)I」 imited)
(Advance AuthorizatiOn No.0310790035 dated 09。 lo。 2014)

Advance/、 uthOrizatiOn lllay bc ratincd as undcr:

/ヽords・・I)IrBE COating Thickncss 01｀ 810 MicrOns'｀ ・` nl a).bc addcd、 vit1l thc
dcscription Of cxpOrt itcnl

Words ・・Of relcvant gradc& tllickncss'｀  11lay bc addcd 、vith thc dcscription Of
irnpOrt itcm at sI. No. l and its quantity may bc aHowed as applicd liDr i.c.

167.074 M´ I｀ as I.o5N/11ソ M 「́ cOntcnt in thc export product.

Quantit):of｀ inlpOrt itcnl at SI No.2 viz.u/clding Vv/irc nla)bc a110wcd as applied

for i.c.o.681ンlT

Quantiり 'of inlpo■ itcm at sl.No.3 viz.Epoxy POwdcr nlay bc a‖ owcd as
5.590 MT inclusivc Of5 9/6、 vastagc.

Quantity orilllpOrt itcllls at SI No 4 indicated in｀ ・MT｀
｀
nla)be dclcted.

IInport itcms at SI.No.4 inay bc aHowcd upt0 6シ6 0f FOB valuc Ofexports.

Norms comlllittce may take a vie、 v

(S.K.t,ain)
1)evelopment Offlcer

つ
乙

3.

4.

５

６

Norms Committee H
DIPP lヽo. 12/62/2015-´ FSヽV/57 datcd  o2/06/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3010612015 - Case No. 1ll15/81 (M/s Worthy Engineering)
(Advance Authorization No. 07f0106811 dated f0.10.20f4)

Reply submitted by the firm vide their letter dated 0910312015 has been perused
and they may be asked to submit the following information:

1. Justification for use of CRNGO Steel in Pre-fabricated "Stair cases" &
"Stringers".

2. Net Weight of indigenous inputs in export items.
3. Net Weight of export item(s) as per Advance Authorisation is 300 MT,

whereas, as per letter dated 0910312015, total weight has been indicated as
6238 Kgs. of Pre-fabricated Stair cases & 16483 Kgs. of Stringers and the
same may be clarified.

4. Information in respect of Sl. No. 5 & 1 1 of Standard Deficiency Format.

Norms committee may take a view

/ニ ン毒 ,「
(S.Ko Jain)

Development Offlcer
Norms Committee I
DIPP No.12/82/2015‐ TSW/45 datcd  14/07/2015
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/s MPP Technologies Pvt. Ltd. for ratification of norm
ofAA No. 07LOIO6967 dated 13.11.2014.

Reference: DGFT ID Note No. 0l/81/50/512/AM1S/DES-II/ 10 Dt. 20.O4.2015

The undersigned is directed to refer to firm's reply dated 25.03.2015 in
respect of subject authorization and based on information made available
therein, the proposal is recommended as under:

l. Import items listed form Sl. No. 1 to 5 may be allowed as per SION C-
t647.

2. Import item at Sl. No. 6 (Packing Material) may be allowed as Per
policy for Packing Material.

This issue with the approval of IA(KKT).

Sr. Development Officer
FTDO. DES-II. DGFT.
DHI UO No. 3(17a)/2014/TSW(B)/ dated 13.07.2015'
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ハ  3LFbjeCt: 費atificat:on o子 羮o露■s of Acivancc Authoris21:o■

3410040387,Ctd_14.11.2014

:oi nc2 dgi@nlC inく nc2 dgft@niC in>

d9ftietter pdi t451 kB)     letter pdf(141kB,

1′aHc l ol l

Date1 06/24ノ 15 10 bl AM

From. Shruti WaJpe <Sn!'uti, WaipeGlravcirenrrpe com>

i)c:ar- Srr,

Wiih reference to the above we would iike to infci-m yoij that we have already applied for enforced closure of the above

lc;ense and license are with DGITT.

$(,:lo Norims reqLlired in this case Asぃ ′e have regularised the lice1lse by duty payment

尊≒ruせ :警a,pe

=AYC学
≡itn RPc PvT LTO‐ 調ALC‐肛

]::基 .奨 0.9978つ 05434

I i"lc tlrfor!})ation in this e mail is confidential. proonctary arrd legally privilcgcd. lt rs intendcd sclcly for thc addressce. !t should not bc used by

aryone urho is not lhe original intended recipient:Access to this e-mail b.v anyone eise is tinauihorized and unlaurfui. lf yoL, have erroneo'.tsly

rccci'yed this message, please notify the sender immedratclv and destroy/deletc all copics of this message with attachmenls frorn your compuler

sysicm pcxlancntly. Raychem RPG cannot gtraranice that e-mail conrmlrnications are sccure or crror-frec. as information couid bc intorceptcd.

cori.iipieii. anrended. !ost. desiroyeci.arr:ve lalc or incompicie. or contaan viruses. Any opinron expressed ln thas mail is lhat oi sender and does

riot nccessarily reflecl that of Raychem RPG

I i.:i!ii;i:il'! Rl'.-; does nol accept lrabiiity tor any errors or ornissions in the contents oi this message

htti｀ Si/rillai1 8o、
7.in/i、、c staticイla)'t)llt/ド llビ 11_htnl卜 Pla11メニcn― Llド&30.().1 0 11()62917
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Ministry of Heavy Industries & pubric Enterprises

Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Delphi Connection Systems India Ltd. for
ratification of norm of AA No. 1010058891 dated 2t.II.2Ol4.

Reference above application it is observed that similar application of the
same firm has been recommended recently. In line with similar cases
recommended earlier the subject authorization may be ratified as under:

1' Import item from Sl. No. 1 to 34 are components and may be allowed on
net to net basis as per condition of GN-4 for engineering products.

2' Import item at S1. No. 35 is black tape in running meters which may be
allowed with lo/o wastage i.e. 1 .Ol m/m content in the export product.

3' Import item from Sl. No. 36 to 47 are polymers/chemical for which D/o
hemical & petro Chemical may be-consulted. I

!
it

This issue with the approval of IA(KKT). 1i-.-\

i1 --j '''i'
(Gajraj Singh)

Sr. Development Officer

FTDO. DES-II, DGFT.
DHI Uo No. 3(172)/2o14lTSw(B) dated O1.O1.2015.
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Application of M/s Delphi Connection Systems India Ltd. for
ratification of norm of AA No. 1O 1005891 1 dated 27 .ll.2Ol4.

Reference above application it is observed that similar application of the
same firm has been recommended recently. In line. with similar cases
recommended earlier tlre subject authorization may be ratified as under:

1. .Import item from Sl. No. 1 to 52 are components and may be allowed
on net to net basis as per condition of GN-4 for engineering products.

2. Import item from St. No. 53 to 55, 61 to 64, 67 to 82 are
polymers/chemicals for which D/o Chemical & Petro Chemical may be
consulted.

3. Rest of the items are cables & black tape in running meters
may be allowed with 1%o wastage i.e. 1.01 m/m content in the
product.

This issue with the approval of IA(KKJ).

Sr. Development Officer

rDO,DES― II,DG阿 .

DHIUO No.3(173)/2014/TSIⅣ (B)/

、∠bシ

dated 01.01.2015.
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f)epartment of Industrial policv & promotion

NC Meeting dated 24/03t2-0ts.^.i:t:l 2slr8/8r (M/s. werspun Corp Limited )(Advance Authorization No. 3410040g2g dated 22.12.2014)

Taking clue fiom SIoN C-2004. Achance ALrthorization nray bc ratifleiJ as ulder:

°
曇草Υ讐
濡篭紺¶」龍鱒 rtti∬服 |

5ヽ/1T/M′ l｀ .cOntcnt in thc cxpOrt products.

NollllS conlnlittec inay takc a view

(S.K.Jain)
Development Ofncer

Norms Committee H
DIPP No.12/35/2015-TSW/115    datcd 21/04/2015
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Departlnent Of lndustrial POlicy`&PromotiOn

(TSW)

NC Ⅳleeting 24/03/2015-Case No.52/18/81(M/s.ⅣIan industries(India)1ノ imited)
(Advance Authorization No.0310792534 dated 01.ol.2015)

Taking clue from SION C-1291. Ad'n'ancc Authorization may be ratified as under:

"Word "of relevant grade & tlrickncss rnav be added with the dcscripticln of irnport
item at Sl. No. I and its quantitr nra\ bc allowed as applied lbr i.e. ZO:qS.9S MT as
1.05 MT/MT content in the export product.
Quantitv of import items at Sl. No. 6 indicated in ..MT" mav be cleletecl.
Import items at Sl. No. 2 to 6 ma\, be allowed as per sloN ('- I 2c) I

Norms committee may take a view

(S.K.tJain)
Dcvelopment Ottcer

Norms Committee H
DIPP No.12/35/2015-TSW/126 datcd

つ
４

つ
Ｄ

21 /04/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3010612015 - Case No. 16/18/81 (M/s KEI Industries Ltd.)
(Advance Authorization No. 0510392801 dated 12.01.2015)

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes.iKm)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

1 6174 つ
４ 3061 23 368 34 1191

2 5030 13 405 24 389 35 7308
3 820 14 466 25 1622 36 10004
4 1395 15 1387 26 480 37 143
5 483 16 1780 27 730 38 22.t
6 728 17 67 28 884 39 34.4
7 1288 18 2200 29 1161 40 1136
8 393 19 678 30 1664 41 1467
9 1778 20 1380 ０

つ 13129 42 6273
10 672 う

ん 531 32 580
1658 つ

乙
う
乙 316 33 846

2. Quantities of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/
Copper Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

a) For Export products mentioned at Sl. No. 1,2, 13, 14, 17 , 24, 30, 32,33, 34, 37 to
42 as per Engineering Table 5.

b) For Export products mentioned at Sl. No. 3 to 12, 18 to 23, as 1.01 Kgs./kg
content in the Export products.

c) For Export products mentioned at Sl. No. 15 &. 25 as 485.4 Kgs./km each taking
clue from Engineering Table 4.

d) For Export products mentioned at Sl. No. 16,27,28 & 29 as776.6 Kgs./Km,
184.9 Kgs.lKm,277.l Kgs./Km & 462.3 Kgs./Km respectively taking clue
from Engineering Table 5.

e) For Export product mentioned at Sl. No. 26 as per Engineering Table 4.

0 For Export products mentioned at Sl. No. 31,35 & 36 as applied for i.e. 8875.77
Kgs./Km, 6841.15 Kgs./Km &.8875.77 Kgs./Km, respectively taking clue from
Engineering Table 5.

3. Quantities of import item at Sl. No 2 viz XLPE Compound may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. 1 to 16, l8 to 36 &.42.

4. Quantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05
Kgs./kg content in the export products at Sl. No. I to 42.

59
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5. Description of import item at Sl. No. 4 may be amended as "Relevant Plasticizer
Compound" and its quantity may be allowed as 1.05 Kgs./kg content in the
export products at Sl. No. l to 42.

6. Quantities of import item at Sl. No. 5 i.e. Antimony Trioxide may be allowed as
1.05 Kgs./kg content in the export products at Sl. No. I to 42.

7. Quantity of import item at Sl. No. 6 i.e. Galvanised Steel Wire/G.I. Wire may
be allowed as l.0l kgs/kg content in the Export products at sl. No. l, 3 to 16,
l8 to 3 I & 42 as claimed by the firm.

Norms committee may take a view ./ -*
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No.l2l82l20l5-TSW70 dated 14 10712015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3010612015 - Case No. 11/18/81 (M/s KEI Industries Ltd.)
(Advance Authorization No. 0510392935 dated 20.01.2015)

Advance Authorisation may be ratified as under:

l. Net weight of export products may be specified as under:

sl.
No.

Net Export
Weight
(Kss./Km)

Ｓ‐
。
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

sl.
No.

Net Export
Weight
(Kes./Km)

1 13459 22 1964 43 1012 64 10380
つ
４ 5165 23 1403 44 1217 65 326
3 14206 24 2135 45 601 66 3088
4 18614 25 4489 46 712 67 2237
5 7269 26 9665 47 903 68 3859
6 8671 27 16807 48 696 69 432
7 7848 28 3395 49 814 70 9418
8 5881 29 6997 50 1060 71 2237
9 9673 30 2177 51 4024 つ

４
句
′ 357

10 181 1 1 31 1156 52 575 73 1644
10645 32 99s 53 5310 74 396

つ
４ 4943 33 1424 54 5333 75 357
13 10849 34 777 55 4980 76 1323
14 607 35 1217 56 4470 77 2161
15 859 36 166 57 4007 78 524
16 1236 37 283 58 3421 79 1675

17 7s6 38 452 59 3012 80 412
18 1139 39 343 60 2627 81 1328

19 1316 40 326 61 2194 82 1861

20 1332 41 4t2 62 936
21 2259 42 199 63 803

2. Quantities of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/
Copper Cathode (9999% purity) (Electrolytic grade )may be allowed as under:

a) For Export products mentioned at Sl. No. 1,7, 8, 10,12, 13,43 to 52, 65 & 78 as

per Engineering Table 5.

b) For Export products mentioned at Sl. No. 9 & 11 as 5824.7 Kgs./Km each
taking clue from Engineering Table 5.

c) For Export products mentioned at Sl. No. 14 to 39, 69, 72 to 7 4, as 1 .0 1 Kgs./kg
content in the Export products.

d) For Export products mentioned at Sl. No. 40 to 42, 75, 80 & 8l as per
Engineering Table 4

6)

A



e) For Export products mentioned at Sl. No. 76,77,79 E 82 as 274.l Kgs.lkm,
548.2 Kgs./km, 462.3 Kgs./km, 462.3Kgs.lkm respectively, taking clue from
Engineering Table 4.

3. Quantities of import item at Sl. No 2 viz. XLPE Compound may be allowed as
1.05 Kgs./kg content in the export products at Sl. No. 1 to 13, 23 to 29, 43 to 64, 66
to 68 & 70 to 82.

4. Quantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as
1 .05 Kgs./kg content in the export products at Sl. No. 1 to 7l.

5. Description of import item at Sl. No. 4 may be amended as "Relevant Plasticizer
Compound" and its quantity may be allowed as 1.05 Kgs./kg content in the
export products at Sl. No. I to 71.

6. Quantities of import item at Sl. No. 5 i.e. Antimony Trioxide may be allowed as
1.05 Kgs./kg content in the export products at Sl. No. I to 71.

7. Quantity of import item at Sl. No. 6 i.e. Galvanised Steel Wire/G.I. Wire may
be allowed as 1.01 kgs/kg content in the Export products at Sl. No. I to 4, 6 to
ll,14 to 35, 40,4I & 43 to 82 as claimed by the firm.

8. Quantities of import item at Sl. No 7 viz. Aluminium Wire Rod(Electrolytic
grade )may be allowed as under:

a) For Export products mentioned at Sl. No. 2 to 4, 6, 53 , 54, 56, 59 to 64,66 to 68,
as per Engineering Table 5.

b) For Export products mentioned at Sl. No. 5 & 71, as 1.01 Kgs.lkg content in the
Export products.

c) For Export products mentioned at Sl. No. 55, 57 & 58 as 2646.5 Kgs./km,
2080.2 Kgs./km & 1686.7 Kgs./km respectively taking clue from Engineering
Table 5.

d) For Export product mentioned at Sl. No. 70 as 3337.4 Kgs./Km, taking clue
from Engineering Table 5.

9. Quantities of import item at Sl. No. 8 viz. Copper Tape/Copper Foil (Electrolytic
High Conductivity Grade) may be allowed as 1.01 Kgs./kg content in the
export products at Sl. No. I to 1 3, 64, 66 to 68 & 7 1 .

10. Quantities of import item at Sl. No. 9 viz. LSZH may be allowed as
1.05 Kgs./kg content in the export products at Sl. No. 72 to 82.

I l. Quantities of import item at Sl. No. l0 viz. Glass Mica Tape may be allowed as
1.02 Kgs./kg content in the export products at Sl. No. 80 to 82.

12. Quantities of import item at Sl. No. ll viz. Relevant Nylon Compound may be
allowed as 1.05 Kgs./kg content in the export products at Sl. No. 14 to 31.

Norms committee mav take a view 2*#,,
(S.K.Jain) k

Development Officer

Norms Committee II
DIPP No.l2/8212015-TSW/73 dated 14 10712015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3010612015 - Case No. 18/18/81 (M/s KEI Industries Ltd.)
(Advance Authorization No. 0510392933 dated 20.01.2015)

Advance Authorisation may be ratified as under:

l. Net weight of export products may be specified as under:

sl.
No.

Net Export
Weight
(Kes.iKm)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

1 50.4 39 1726 77 73 115 2325
2 71 40 1623 78 186 116 3745
3 117 41 2299 79 42s 117 4565
4 280 42 2814 80 505 118 lH6
5 733 43 394 81 615 119 1273
6 1539 44 515 82 891 r20 1491
7 2456 45 569 83 1152 121 3870
8 3049 46 995 84 1664 122 5655
9 280 47 1462 85 2005 123 6459
10 l)5 48 1752 86 2524 124 1740
1503 49 2460 87 3262 125 3262

12 1423 50 422 88 847 126 4224
13 1809 51 504 89 1741 127 3388
14 2779 52 3349 90 3075 128 1003
15 4685 53 392 90 3700 129 4321
16 1601 54 480 92 7475 130 3029
17 4429 55 452 93 4067 131 2078
18 8795 56 554 94 5132 132 2701
19 1800 57 2389 95 6289 133 4440
20 1866 58 5667 96 9485 134 1160
つ
４ 2240 59 12791 97 11822 135 452
22 3571 60 325 98 14152 136 1367
23 3836 61 355 99 13076 137 2758
24 4857 つ

乙
κ
Ｕ 400 100 15939 138 4446

25 5346 63 462 101 363 139 5161

26 6815 64 771 つ
４
（
Ｕ 342 140 279

27 9097 65 1288 103 432 141 724
28 10733 66 2400 104 1070 142 393
29 13199 67 1578 105 1160 143 627
30 18863 68 21.6 106 998 144 21.8
う
Ｄ 23666 69 34.3 107 1150 145 34.6
つ
４
０
Ｊ 1799 70 s0.3 108 3384 146 s0.5

3o'6')9'
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33 1867 71 71.3 109 5595 147 71.1
34 2240 72 181 110 3588 148 119
35 3571 73 576 2849 149 180
36 3836 74 277 112 2529
37 4856 75 169 113 2992
38 1544 76 100 114 1824

2.Quantities ofimpOrt item at Sl.Nol宙 zo Copper Wire Rod/CC Rod(EC Gradc)/
Copper Cathodc(99.99%purity)(ElcctrOlytic grade)may be a1lowed as undcr:

a)For Export products mentioned at Sl.No.l to 14,16 to 25,32 to 37,50,51, 53 to

57, 68 to 75, 81 to 91, 93 to 100,  135, 136, 140, 141 d5 144 to 149, as pcr

Enginecring Tablc 5.

b)For Export products mentioned at Sl.No.15,27,29,31,52& 58 as 1249.4
Kgs./Km,    3513.3 Kgs./Knl, 5547.4 Kgs./Km, 11094.7 Kgs。 /Km, 1756.7
Kgs./Km& 3513.3Kgs./Klln respcctively,taking clue frorn Engineering Table 5。

c)For Export products lnentioned at Sl.No.26,28,30`髭 59 as applied for i.e.
2588.77 Kgs./Km,  4437.89 Kgs./Knl,8875.77 Kgs./Km a38875.77 Kgs./Km
respcctively,taking clue from Engineering Tablc 5.

d) For Export products inentioncd at Sl.No.38 to 48,60 to 64,76,78 to 80,119 to

123&125 to 127,  as per Engineering Table 4

e)For Export products mentioned at Sl.No.49,65,66& 67 as 924.6 Kgs./Km,
274.l Kgs./Km,822.3 Kgs./Km&462.3 Kgs./Km respcctively,taking clue from
Engineering Table 4.

D For Export products mcntioned at Sl.No.77,92,137,138&139 as 36.98
Kgs./Km,D~∂ 2イ.7 Kgs./Km, 1294.4 Kgs./Km,2264.7 Kgs./Km2%2773.2 Kgs./Km
respectively,taking clue from Engineering Table 5.

g) For Export products inentioncd at Sl.No.101 to l18,128 to 134,142で % 143 as
l.01 Kgs./kg content in thc Export products.

3.Quantities of import item at Sl.No 2 viz.XLPE Compound may be a1lowed as
l.05 Kgs./kg content in the cxpOrt products at Sl.No. 1l to 67,79 to 139, 142&

143.

4.Quantities of import itcm at Slo No.3i.e.PVC Rcsin may be a1lowed as
l.05 Kgs./kg content in the expOrt products at Sl.No.l to 100,102 to l17,134 to

141ぞた144 to 149.

5.Description of ilnport item at Sl.No.4 1nay be arnendcd as``Relevant Plasticizer

Compound'' and its quantity may be allo、vcd as  l.05 Kgs./kg content in the

export products at Sl.No.l to 100,102 to l17,134 to 141 8と 144 to 149.

6.Quantities of import item at Sl.No.5i.e.Antimony Trio対 dc may be a1lowcd as
l.05 Kgs./kg content in the export products at Sl.No.l to 100,102 to l17,134 to

141そ%144t6149.
9.Quantity ofimpo■ item tt Sl.No.6 ioe,Galvanised Steel Wire/G.I.Wire may be
a1lowed as l.01 kgs/kg content in the Export products at Sl.No. 1l to 67,79 to

87,93 to 139,1428と 143 as claiined by the f11111.
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10.Quantitics of import itcm at Sl.No 7 viz.Aluminium Wirc Rod(Elcctr01ytic
grade)may be a110wed as l.01 kgs/kg content in the Export products at Sl.No.

88 to 92.

H.Quantities Of import item at Sl.No.8 viz.Glass IⅥ ica Tape may be a1lowed as
l.02 Kgs./kg content in the export prOducts at Sl.No.101,118 to l13,142&143.

12.Quantities ofimport item at Sl.No.9宙 z.LSZH may be a1lowed as l.05 Kgsノ kg
content in the export products at Sl.No.101,118 to 133,1422%143.

NoHlls COmn■ittec may take a view

そ岳I議し
Development Ofrlcer

Norms CoIEllllittec II

DIPP No.12/82/2015¨ TSW/74 dated  14/07/2015
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Depariment of lndustrial Policy`&Promotion

(TSW)

NC Ⅳleeting dated 19/05/2015‐ Case No.32/18/81(M/s Jindal SAW Limited)(Advance
Authorization No.0510392999 dated 28.01.2015)

Advance Authorization ma1, be ratified as under:

l. For export item at Sl. No. l. import items nray be allowed as under:

(i) Import irenrs ar Sl. No. I to 9 as per SION C._1292.

2. For export item at Sl. No. 2. import iterns ma.v- be allowed as under:

(i) Import ircnrs ar Sl. No. l0 to lg as per SION C-1292.
(ii) Import itc,rs ar Sl. No. l9 t,iz. Sintered powder as r.05

Kgs./Kg. content in the export itent at Sl. No. 2.
(iii) Import ircms ar Sl. No. 20 viz.. wirernesh as 1.05 sq.Mtrs./Sq.

Mtr. contcnt ilt the cxport itern at Sl. No. 2.
(iv) Import irems at Sr. No. 2r viz. cemenr as r.05 Kgs./Kg.

content in tlre export item at Sl. No. 2.

3. For export item at Sl. No. 3. import itenrs nray be allowed as under:

(i) Import items ar Sl. No. 22to26 as per SION C_593.
4. Forexport itcnr at Sl. No.4. import itcms mav bc allowed as uncter:

(i) hnport irerrrs ar Sl. No. 27 to 3l as per SION C-59:i.
5' For export itent at SI. No. 5. inrport itcms rnal' be allowed as under:

(i) Import irems at Sl. No. 32 ro 36 as per SION C_593.

Norms committee may take a vicw

(S. K.,lain)
Der,elopmcnt Officer

Norms Committee H
DIPP lヽo.12/62/2015-′「 SヽV/101 datcd  02/()6/2015
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Department of Industrial poticy & promotion
(TSW)

NC meeting dated l9l0s/2015- case No. l0/3/gl (M/s. welspun corp
Limited) (Advance Authorization No. 3410041062 dated 20.03.201i)

Advance Authorization may,be ratilled as under:

l. Quantities of export products at Sl. No. I &2 may also be specified
as under in addition to their weights.

I . OD 499.70 mm x 26 mm WThk _ qry I 592 rnrrs..
2. OD 513.70 mm x -j3 mnr WT-hk_ qty,, 967.20 mtrs.
3. OD 448.10 mm x 24 mm W'fhk_ qry t775 mrrs.
4. OD 460.10 mm x 30 mm W.fhk_ qty g09.g0 mtrs.

2. Word "Relevant" trtav be prefixed with the descriptions of import
items ar Sl. No. l& 2.

3. Thickness of imporr items at Sl. No. I & 2 nray, be specified as.. 24
mm.26 mm.30 mm. ji mm...

4. Taking clue fiom SION at Sl. No. C-l292,quantities of import items
may be allowed as under:

(i) Quantity of import itenr at Sl. No. I rnay be allorved as applied fbr i.e.
1637.20 MT as 1.05 MT/MI'content in the exporr p-iu.t, at Sl.
No. l,

(ii) Quantity ol'import itern at Sl. No. 2 ma.v- be allowed as applied lbr i.e.
1637.20 M'l' as L0-5 N{l7M'l- content in the exporr products ar Sl.
No.2.

(ii) Quantity of imporr irem at Sl, No. 3 viz. welding wire may be
allowed as applied lbr i.e. 1292g.6 Kgs.

(iii) Quantity of imporr irem ar Sl. No. 4 v,iz. Epoxy powder may be
allowed as 5567.4 Kgs inclusive of 5 %n wastage.

(iv) Quantity of import itenr at Sl. No. 5 viz. Adhesive niay be allowed as
3371.4 Kgs inclusivc of.5 04 wastage.

(v) Quantity of imporr irem at sl. No. 6 viz. polypropylene may be
allowed as 53788 Kgs. inclusive of 5 o/o wastage.

(vi)Quantity of import ircm at Sr. No. 7 viz. Inteinal Epoxy Lining may
be allowed as _51 I9 Kgs. inclusive <tf 5 oh wasrage.

(vii)Quantities of inrport items at Sl. No.8 ma1- be allowed within 6%oof
fob value ol exports.

Norms committee mav take a view

(S. K..Iain)
I)evclopment Officer

Norms Committee II
DIPP No. 1216212015-TSW/t l4 datcd 02/06/2015
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Department of Industrial Poticy & promotion
(rsw)

NC Meeting dated 3010612015 - Case No. 4/3/81 (M/s. ITP Electronics Private
Limited) (Advance Authorization No.0510393684 dated 23.03.20rs)

Advance Authorization may be ratified as under on repeat basis:

l. Net weight of export product may be specified as 20037 Kgs.
2. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e.

17675 Kgs. inclusive of loZ wastage.
3. Quantity of import item at S.No.2 may be allowed as applied for i.e.

170520 Meters inclusive of l.5o/o wastage.
4. Quantities of import items at S.No.3 & 4 may be allowed as applied for

i.e. 10,50,000 Nos. & 3,50,000 Nos. respectively on net to net basis.
5. Quantity of import item at S.No.S may be allowed as applied for i.e.

42630 Meters inclusive of 1.5%o wastage.
6. Quantity of import item at S.No.6 may be allowed as applied for i.e. 74.6

Kgs. inclusive of 1.5% wastage.

Norms Committee may take a view.

-/

(s.K.Jaini 
t v1'Y'

Development Officer
Norms Committee II
DIPP No.l2l82l20l5-TSW/88 dated 14 10712015
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Offlce ofthc dcvelopment Commissioner

Micro small&medium Enterprises

MECHANICAL DIVIS10N

SutteCt:AA no 0710107915 dated 24.03.15 in respcct of M/s Wicland Mctals lndia Pvt.

Ltd.

Norms may bc flxcd as foHows:―

Import of item at Sno. I may be allowed for 1890.05

recovery for scrap and inclusive of 3%o wastage.

Import of item at Sno. 2 may be allowed for 3881.22

recovery for scrap and inclusive of 3%o wastage.

Import of item at Sno. 3 may be allowed for 6880.4

recovery for scrap and inclusiv e of 3%o wastage.

Import of item at Sno. 4 may be allowed for 7481.92

recovery for scrap and inclusive of 3o/o wastage.

Import of item at Sno. 5 may be allowed for 3504

recovery for scrap and inclusive of 3Yo wastage.

Import of item at Sno. 6 may be allowed for 3898.55

recovery for scrap and inclusive of 3%o wastage.

Import of item at Sno. 7 may be allowed for 3401.06

recovery for scrap and inclusive of 3o/o wastage.

Import of item at Sno. 8 may be allowed for 3613.24

recovery for scrap and inclusive of 3o/o wastage'

Import of item at Sno. 9 may be allowed for 3401.06

recovery for scrap and inclusive of 3o/o wastage.

Import of item at Sno. 10 may be allowed for 3153.86 kg after affecting 50o/o

recovery for scrap and inclusive of 3Yo wastage. '
Import of item at Sno. 1 1 may be allowed for 7281.25 kg after affecting 50%

recovery for scrap and inclusiv e of 3Yo wastage'

Import of item at Sno. 12 may be allowed for 2397.84 kg after affecting 50%

recovery for scrap and inclusive of 3%o wastage.

Import of item at Sno. 13 may be allowed for 1477.02 kg after affecting 50%

recovery for scrap and inclusiv e of 3oh wastage.

Import of item at Sno. 14 may be allowed for 1943.61 kg after affecting 50%

recovery for scrap and inclusive of 3oh wastage'

This issues w資 h the approval of Dircctor(ME)fortaking view by NC.

諭l
AD(ME)

Shri P.Sahoo,FTDO、 DGFT Udvog Bhawan New Delhi

o/O Thc DC(MSME)UO note n0 30(65)/15-ME dttcd 14 07 15

●

kg after affecting 50%

kg after affecting 50%

kg after affectinB 50%

kg after affecting 50%
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kg after affecting 50%

kg after affecting 50%
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Department of Industrial Policy & promotion

(rsw)

NC Meeting dated 3010612015 - Case No. A/R-23 (M/s Angelique International
Ltd.) (Advance Authorization No. 0510334458 dated 12.09.2012)

Norms may be modified as under:

l. Net weight of export items at Sl. No. l, 2 & 3 may be modified as
26.243 MT, 1.059 MT & 18.354 MT respectively.

2. Word "Relevant" may be prefixed with the description of import item.
3. Taking clue from SION C-893, quantity of import item may be allowed

as 59.387 MT as 1.30 Kg./Kg. contents in export items after taking 1/3'd
recovery from scrap.

Norms committee may take a view

Norms Committee II
DIPP No.l2l82l20l5-TSW/23-AlR dated 14 10712015

(S.K.Jain)
Development Officer

v0
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MECHANICAL DIVISION

Subject: Annual AA no 3510030590 dated 15.06.10 of M/s Sesa Sterlite.
The norms may be ratified as under

The first four have been recommended as per previous advance authorizations, while Sno 5 &
6 has been recornmended with nil wastage. Pre-fix "de-selenized" to be added before anode

slime in export product description given at Sno 6.

This issLres with the approval of Director (ME) for taking view by NC.

ay.7-irl?
(K.S. Sodhi)
AD (ME)

Shri P.Sahoo.FTDO,DGFT Udvo2 Bhawan Ncw Delhi
O/o The DC(MSME)UO note n0 30(64)/15-ME dated i4.07.15
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Import Product Export Product Wastage

1

Copper in Copper
concentrate Copper in Copper Anode 1.02: 1

つ
４

Gold and Silver in Copper
Concentrate Gold and Silver in Copper Anode

For Gold, 1.015:1

For S‖ ver,1.085: 1

り
，

Copper in Unrefined Copper
Blister

Copper cathode/ Continuous Cast
Copper Wire Rod

104: 1

4
Copper Scrap in form of
Buttons and Scraps

Copper cathode/ Continuous Cast
Copper Wire Rod

1.06:1

Copper Cathode
Continuous Cast Copper Wire
Rod

1:01

6

Gold and Silverin Anode

SIime
Gold and Silver in " De-
selenized" Anode SIirne

1:01

7 Copperin Copper Anode
Copper in Copper
Cathode/Continuous Cast copper
Wire Rod

1 04i l

8
Gold and Silver in Copper
Anode

Gold and Silvcr in Anode Slilllc
For Gold, 1.015:1

For Silver,1.085: 1

9

Gold and Silver in Unrefined
Copper Blister Copper
containing Gold and Silver

Gold and S‖verin Anode Slime
For Gold,1.015:l
For S‖ ver,1.085: 1
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"Ministry of Hcavy lndust五 es 8t Public Enterp五 ses
Department of Hcavy lndusty

TSWiBI Section

SutteCt:ApplicatiOn Of M/s Hightemp Fu■ ■■aces Ltdo fOr ratiicatiOn Of no....OfAA No.
0710098546 dated 25.09.2013.

Reference:DGtt ID Note No.01/81/50/408/AM 14/DES― I1/31 Dt.21.05。2015

Reference above applicatiOn and subsequcnt reply subnlitted by the fl....vide

their letter dated 25.03.2015 the prOposal has been examined and based on
info....ation lnade available therein the propOsalis recomlnended as under:

墜 ,Ort Product:

i.   Hcat Treating Equiprnent― Tempe五 ng Fu■ ■■ace-2 Nos.
五.   Hcat Treating Equipment―Post Washing Machine vnth SSTank■ l No.
i五.  Hcat Treating Equipment― Pre Washing Machine、ath SSTank■ l No.
ivo   Hcat Treating Equipment― Traverser(2 Nos),COnveyor(l Nos)宙 th Lifter-l No.

Import ltems:

f+.
(c"jr"j Singtrie '-? {,r-

Sr. Development Officer
FT⊇O,DES―II,DG円 .

DHIUO No。 3(32)/2014/TSW(B)/       dated o3.07.2015.

〇

Sl.No. Import Item Qty. recommended
71&72 Insulation Brick 1.03 kg/kg content in the export

product.
204 AISI 3105 Grade Seamless

Pipe of relevant dia & wall
thickness

L.O2 kg/kg content in the export
product.

l to 70,

73 to 203(%
205 to 208

Components Net to net basis as per condition of GN-

I
4 for engineering products.

This issue with the approval of IA(KKT).

7Z
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Ministry of Hearryr Industries & public Enterprises,rr"r,mdustry

Subject : Application of M/s Hightemp Furnaces Ltd. for ratification of norm of
AA No. O71OO92293 dated OS.O|2.2OL2.

Reference: DGFT ID Note No. O I I 8t I 50 / 4L7 / AMI3/DES-II I 28 Dt. 21.05.2015

Reference above application the reply submitted by the lirm vide their
letter dated 24.02.2015 has been examined and based on information made
available therein, the proposal is recommended as under:

&rport Froduct: Heat Treatlng Equipment
1. Sealed Quench Furnace (TKM-IOO-ERT) - 4 Sets.
2. Gas Nitriding Furnace THN - 100 - ERT - 1 Set.
3. Continuous Low Tempering (8 Tray) - 1 Set.
4. Degreasing Furnace - 1 Set.
5. Gas Generator (SF-4000-EN) - 1 Set.
6. Heaters and T\rbe Assembly - 5O Nos.

βム静 ブ「
=DⅢ
 UO…mρ∝w、Ⅵ町 じ

Sr.Development ofrlcer

dated 16.06.2015。

ImpOrt ltems:
Sl.No. Import Item QQ.. recommended/unit of EP
1-24 Components May be allowed on net to net basis as per

condition of GN-4 for engineerins products.
25-27 Insulation Bricks 1.03 kg/kg content in the export product.
28-40,
42,43 &
50

Components May be allowed on net to net basis as per
condition of GN-4 for engineering products.

44-49 Graphite/Ribbon
Packing

Net to net basis i.e. 1 kg/kg content in the
export product.

暉
υ Wire Cronix

Nikil-Cromium
1.01 kg/kg content in the export product.

41&52 Silicon Sealallt&
Nikil Catalyst 皿 ct.20/O of F()B value of relevant explヵ /

This issue with the approval of IA (KKT).
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Departllllent of lndustrial Policyど 髭Promotion
(TSW)

NC ⅣIeeting dated 30/06/2015-Case Noo A/R‐ 14(M/s VideOcOn lndustries Limited)
(Advance AuthorizatiOn No.0310211677 dated 02.07.2003)

For the purpose ofredcmption,Advance Authorization inay be ratifled On repeat

basis as their A.A.No.0310184941 dated 20.02.2003 ratifled in NC ineeting No.17/04

dated 13.08.2003.

Norllns comllnittee may take a vicw

´

=tV′ 力′ι
(S.K.Jain)

Development Officer

Norms Committee Ⅱ
DIPP No.12/82/2015-TSW/14-A/R datcd  14/07/2015
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(S.K. Jain) '-

Development Officer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3010612015 - Case No. A/R-16 (M/s Dynamic Cables Pvt. Limited)
(Advance Authorization No. 1310044136 dated 28.08.2013)

Advance authorization may be ratified as under:

L Voltage rating of "0.6 KV/1.0 KV" may be specified with the description of
export items at Sl. No. 1,2 &,3.

2. Words " Aluminum Conductor, XLPE insulated, Armoured" may be suffixed
with the description of export item at Sl. No. 4.

3. Net weight of export items at Sl. No. I,2,3 & 4 may be specified as 9336 Kgs.,
5405 Kgs., 6049 Kgs. &.52460 Kgs. respectively

4. Quantities of import items at Sl. No l, 3, 5 & 7 viz. Alumimium Ingots may be
allowed as applied for i.e. 6913 Kgs., 3920 Kgs., 4386 Kgs. & 6000 Kgs.
respectively on net to net basis as claimed by the firm.

5. Quantities of import items at Sl. No. 2, 4, 6 & 8 viz. XLPE Compound may be
allowed as 2423 Kgs., 1485 Kgs., 1663 Kgs. & 16428 Kgs. respectively on net to
net basis as claimed by the firm.

6. Quantity of import item at Sl. No. 9 viz. Copper Tape may be allowed as applied
for i.e. 1524 Kgs. on net to net basis as claimed by the firm.

7. Quantity of import item at Sl. No. l0 viz. Steel Wire may be allowed as applied
for i.e. 26264 Kgs. on net to net basis as claimed by the firm.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/82/2015-TSW/16-A/R dated  14/07/2015

ワJ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3010612015 - Case No. A/R-17 (M/s Videocon Industries Limited)
(Advance Authorization No. 0310413619 dated 27.12.2006)

For the purpose of redemption, Advance Authorization may be ratified as under:

1. Words " Copper, Length:0.5 Meter" may be suffrxed with the description of
import item at Sl. No. 3.

2. Words " PCB with microprocessor" may be suffixed with the description of
import item at Sl. No. 6.

3. Import items at Sl. No. I to 6 may be allowed as per General Note-4 for
Engineering Products.

Norms committee may take a view

´

、琢 ,、

(S.K.Jain)
Development Officer

Norms Colllmittee II

DIPP No.12/82/2015-TSW/17-A/R dated  14/07/2015

ワ6



BIank Standard Deficiencv Letter Format

To

SuttCCt:RadicaJon of Norms of Advance Authorisation No

HBP.Vol,1.

ルleeting No.¨ .̈.・・・・・・…Dnted:.¨ .…………

Export ltems:

dated .......... issued under Para 4.7 ol

1 iVlodel nLrmber. technicirl specification and specitic qLrantit.v--both in terms ol number (if an1') and/or

rveieht. oleach e\port product (Appendir-33 olcurrent HBP ref'ers).
つ Detail technical note on manufacturine process including the relevant tlolv sheet.
ぅ
０

一

-Detail-technical drau,ings -rvith-dimension-oF-each e-xp_olt-plgi![!,-_qtrtalogu-e;if anij:mail':qllo__b9-

fifnisfiEa. -.- --::'--- -: :-:--.:__-------:
4 Weight of each Export Product.

Weight ol each of tlre irnported and indigenous input. separately tbr each product. tbr the purpose of
material balancing. Net lveight (Gross rveight minus r,vastage) tbr each imported and indigenous input

in the export product ma.r- be indicated. Net rveight along,uvith details of other imporied input to be

use_d in the resultant product and sgqC[l_to trf_mp_SLlgdlpjqcg9d-n'oin Sto,Lu:q-e-s. othqr: than.the.]icense. ii
anv. may also be indicated.

Import ltems:

A-l l.io"r^t,o. .boui the inputs lequired per unit of the resultant product as per Sl. No. I of Appendix-

I 1A appealin.e in current HBP (Vol.l) separately tbr each product.

Cornponents:

Assembly drawings/diagrams of resultant product shorving placement and exact use cf components

Bitirrcated quantities of components to be accounted fol in the resuliant product and the re'-1'.iilement ol i

i C01■ ponents as . Rarv lv[aterial / Consumables

Size and spccincation illcluding grnode, composition, range,thickness ctc. of thc proposecl tbr'

Starting t-r'om the speciiication of the export product, basic calculation as to hc'lv of ratv materi:i

proposed lbr inrport has been arrived at. including the net weight ol components to be manut'actuled

out of these inrported nraterials, lvastages claimed at each stage of manufacturing rviih compiete

ustitlcation and s ed by documentaly evidence/dralvin.ss etc

Sheet la ofthe material indicating the lvastage duri

Cross Sectional Dia-sram of export product lvith calculation of rarv nraterial requirement and the ,'veight

ofthe Cablc in Kg.pcr Knl Copy oFrelevant Nationa1/1nternationdl Standard/buyer=s data shect lTay

also be iurnished.
Vゾ eight of Steel,、 vhich retluiles imported、velding matel・ial,giving break‐ up o■             .

(lXヽili) SteCI Plates/Sheets upto 30mm thickness

(1ヽMV)Sted Plates/Sheets morethan 30 mm thickness and Ψto 70 mm thickncss

(lXXV) SteeI Plates/Sheets more than 70 mm thickness.

__(1、ド|).101LttSュ g.Fla■ gcs,Pipes,Tubcs,Bars/Rods,Caslngs/Forgings etc._: 一
‐

tt ir not cto,r iiom the details given in application tbr the Advance Authorization mentioned abovees

to ivlrether it is a case of Physical expods or Deemed exports. If the same is Deemed Exports, copy of
PrCieCt Authonty CCrtincate(PAC)and detailed inbrma1lQn a10ngWIth relevant docunlel:s may be

Technical characteristics / part numbers. ifan

11(a)

piiticulars of the licenses obtained in the past and ratified by'ALC (rvith or r.vithout modification) ior

the same expdrt product covered under this application. in vierv of Public Notice No. 48 dated

14112002

You are advised to apply for SION
Pleas. use espanded/full name of end pioduct. Do not use the abbreviations/slrort lbrm.

可7

8

14

Use ofexport product

18



I turnished to this otlce. Furthet
tbllorving details may also be provided:-
EPCC licence number and date.

(i) CIF value of the licence.
(ii) lvhether this licenee was issued under Zero dutl.or 3 per cent Scheme.(iii) Custom dLrty sated amount.
(iv) Products to be manuf'acrured.
(v) Hou' EPCC licence holder intends to dischar-se the EO against the EPCG licence.

An-v- other in fbrmation :

20 Theirrtbr.mationcalIedibrrlustbesubmittedr.vithinthree"
Tho i.th''-^ti^- -.^,. k- f,i-.,^rt.. .^-. .^

*;;,,;';;,;;,il;i ilf"iri "iiju,i. Jcii. uo,-"#tl#l:::'K.Y;'il:jr:i,l?iii:'r1#1,i,
Otllce Tel.: 2i061562. Extn.......and copy olthe same must be endorsed to the

technical authorit', mentioned helor.r.'

"19


